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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been autho-
riserl by the Committee, present this 82nd Report of the Estimates 
Committee on a~tion taken by Government on the recommendatioas 
contained in the Sixtieth Report of Estimates Committee (Filth 
Lok Sabha) on the erstwhile Ministry of Industrial Development-
Availability and Distribution of Cement. 

2. The Six~ieth Report of Estimates Committee (Fifth Lok Sabha) 
was presented to Lok Sabha on the 24th April, 1974. Government 
furnished their replies inc\icating action taken or proposed to be 
taken on the recommendations contained in the R~port from 3rd 
October. 1974 to 19th March, 1975. The replies were examined by 
Study Group "F' of the Estimates Committee (1975-76) at their 
sitting held on the 28th July, 1975. 

3. '!'he draft Report was adopted by the Estimates Committee 
(1975-76) on the 8th August, 1975. 

4. Th~ Report has been divided into the following Chapter,,:-

1. Report 

II. Recommenrlations which have been accepted by Govern-
ment; 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's replies; 

IV Recommendations in respect of which replies of Govern-
ment have not been accepted by t.he Committee; 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaiten. 

5. An analysis of the action taken by Government on the recom-
mendations contained in the Sixtieth Report of the Estimates Com-
mittee (Fifth Lok Sabhs) is given in Appendix X. It would be 
observed therefrom that out of 84 recommendations marf,e in the 
Report, 68 recommendations i.e., 81 per cent have been accepted by 
Government. The Committee do not desire to pursue 8 recom-
mendations i.e., 9'.5 per cent in view of Government's replies. The 

(vii) 



(viii) 

Committee have not accepted the replies of Government in respect 
of 5 recommendations i.e., 5.9 per cent. }<"inal replies of Govern-
ment to 3 recommendations i.e., 3.6 per cent are still awaited. 

NEW DELHI; 

August 26, 1975. 
Bhadra 4, 1897"""""'(=S):--.-

R. K. SINHA, 
Charrman, 

Estimates Committee. 



CHAPTER I 

REPORT 

Recommendation (Serial No. 14, para 2.61) 

In paragraph 2.61 of their 60th Report (Fifth Lok Sabha) re-
garding Availability anet Distribution of Cement, the Estimates 
Committee had observed that on the basis of licences/letters of intent 
already issued by Government the capacity that is expected to be 
instailecl at the end of the Fifth Plan period, is 32.48 million tonnes, 
but the actual availability would be only 23.21 million tonnes. 
Thus on the assumption that even if the entire capacity licensed 
comes up, there would still be a shortfall of more than 4 million 
tonnes in the production target of 28 million tonnes. The Com-
mittee did not finr! any re,ason for optimism on the part of Gov-
ernmeni that with the existing capacity licensed, the target pro-
juction of 28 million tonnes could be achieved at the em\ of the 
Fifth Plein period. They, therefore, desired to be apprisecl how the 
Government proposed to achieve the target of 28 million tonnes 
with the capacity already lice~ed. 

2. In their reply, the Ministry of Ino.ustry and Civil SuppJies 
(Department of Industrial Development) have stated that 'While 
the Task Force on the Cement Industry estimated the demand at 
the eurl of the Fifth Plan at 28 million tonnes, the target for cement 
production in 1978-79 has been fixed in the Fifth Plan document 
at 25 million tonnes only. Every effort is being made to achieve 
this target by way of additional capacity, by grant of letters of 
intent/licences. This is a conti'nuing process and applications for 
setting up capacity are being considered on merits as and when 
received. Utilisation of other industrial waste like blast furnace 
slag. ftyash and other pozzolanic materials in increasing the cement 
proriuction, out of the existing capacity is al'5o being resorted to. 
A big role in meeting the gap is envisaged for the Cement Corpora-
tIon during the Fifth Plan and the Corporation is expected to set 
up an additional capacity of about 3.18 million tonnes. 

:t A~keo. whether the target of 281 million tonnes of cement by 
the end of the Fifth Plan is likely to be achieved or not, the Minis-
try have further stated that the Fifth Plan target of 25 million 
tonnes would require a capacity of 29 million tonnes. The addi-
tional cFlpacity that has to be built up to meet the anticipater\ de-
mand is, therefore, of the order of 10 million tonnes. With a view 
to achieve the target, llcenceslletters of intent for additional capacity 
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of 20:15 million tonnes have been issued. It is anticipated that 
~r!dlhonal capacity to the extent of about 5.74 million toones is 
hkely to materialise by the end of the Fifth Plan. 

4. The Committee regret to note that against the requirement of 10 
miUion tonnes of additional capacity to achieve the production target 
of 25 million tonnes of cement by the end of the Fifth Plan a~ men-
tioned in t.he Plan document, the actual additional capacity which 
would be available would be only 5.74 million tonnes, thus leaving 
a ,ap of 4.26 million tonnes. It is, therefore, obvious that even the 
plan target of 25 million tonnes wou1d not be achieved at the end of 
the Fifth Plan. 

4(a). The Committee, therefore, recommend that Government 
should take effecfive measures to enSUre that at least the target of 2'5 
million tonnes (instead of 28 milliOn tonnes as originally planned) 
at the end of the Fifth Plan is achieved by issuing licences/ll~tters of 
intent to the new entrepreneurs for setting up capacity both in the 
private and public sectors. 

Recommendation (Serial No. 28, para 2.122) 

5. In paragraph 2.122 of the Report, the Estimates Committee 
had observed that the availability of flyash which is presently 4 
million tonnes from 30 thermal Power ~lan~s, is expect.ed to be 
of the order of 8 million tonnes at the enr! of the Fifth Five Year 
Plnn. Although flyash is an established pozzolana and is being uti-
lis~rl a~ an additive to cement by several countries, it has not so 
far heen userl. in India for the manufacture of cement. 

6. In their reply, the Ministry of Industry and Civil Supplie:J (De-
partment of Industrial Development) have stated that the Cement 
Corporation of India is exploring the possibility of setting up a 
plant for the utilisation of flyash available from Badarpur Thermal 
Station. Asker! about the progress made in the setting up of the 
plant at Badarpur and the steps under contemplation for utilising 
the ftyash, the Ministry have stated that there is no further progress 
in the setting up of the plant at Badarpur by the Cement Corpora-
tion of India. However. the Ministry of Works ann Housing. who 
have been examining various possiblities for utilisation of flyash 
in huilding construction as part replacement of cement or as cl~ment­
ing medium in combination with lime. have issued detailed instruc-
tions to all the State Governments anti. other concerned authorities 
advising them to utilise the fiyash, wherever possible. 

7. The Committee regret to note that no progres!l hM been m~ 
In the setting up of a plant at Badarpur for the utilisation of ftyash 
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available from Badarpur Thermal Station. The Committee reiterate 
their' earlier recommendation thal flyash which would be avaJablc 
to the extent of 8 million tonnes by the end of the Fifth Plan, should 
be utilised for the manufacture of Pozzolanll cement. The Com-
inlttee are 01 the view t.hat the use of flyash as an additive to cement 
has acquired added signiflcance in the context of the expet'ted soorL-
fall of 4.26 mUion tODhl.'S in the sett:ng up of additional capacity for 
cement. The Committee have no doubt that proper utilisation of 
fly ash can help to a large extent in increasing the production of 
cement for wh;'ch there is a great demand in the country. 

Recommendation (Serial No. 49, para 3.53) 

8. In paragraph 3.53 of the Report, the Estimates Committee had 
r~6!f)mmended that the existing arrangements for fixing State quotas 
on the basis of 110 per cent of the average level of supplies receiv-
ed by each State nuring the last five years from 1965 to 1972 are 
not satisfactory and should be replaced by a more methodic-al and 
systematic assessment of the requirements of the State, taking into 
1IC0000t the latest requirements of pubHc sector projects, organiseC\ 
and non-organised sectors of the industry and other public utilities, 
the housing needs of the public, both in rural and urban areas etc. 
The Committee rl.esired that Government 'Should review t.he State 
quotas {If Cement accordingly at an early date. 

9. In their reply. the Ministry of Industry and Civil Supplit:1! (De-
partment or Industrial Development) have stated that the quotas of 
States and Union Territories were fixed for the year 1st July, 1973 to 
30th Ju'fte, 1974 by taking into account the average consumption of 
cement in these States (excluding cement for Celltrnl Government 
Departments in these States) over the period 1968 to 1972. The 
average figure was raised by 10 per cent to make allowance for 
progressive increase in demand. While fixing these quotas the addi-
tional requirements for Irrigation and Power projects being exe-
cuted by State Governments were also included. 

10. The Committee would like to reiterate tbeiT eartler recom-
mendation that the fixation of State qUrOtas fOT cement on the besis 
of 110 per cent of their past consumption dUring the last five yeant 
is not a satisfactory arraneement and should be replaced by a more 
methodical and scientific assessment of the future requirements of 
the State... The Committee feel that assessment of demand on thill 
rough basis may adver.sely affect· the interests of backward Stat. 
which are in the process of development. The Committee tnIst 
that the Stat~ quotas of Cemer.t for all the States would be review_ 
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cd and a more scientific system of assessment of demand devised at 
an early date. 

Recommendation (Serial No. 50, Paras 3.70 & 3.71) 

11. In paragraphs 3.70 and 3.71 of the 60th Report, the Committee. 
had expressed concern regarding the wide gap between demand and 
availability of wagons to the cement industry which had resulted 
in substantial loss in production of cement. The Committee also 
noted that Government had taken the following measures in this 
regard:-

(i) A Control Room has been constituted in the Railway 
Board to keep a close watch on wagon supply position to 
cement factories. 

(ii) Daily wagon quotas Railway-wise and factory-wise have 
been fixed. 

(iii) A Committee of Secretaries keeps a watch on monthly 
performance. 

12. The Committee desired to be apprised of the improvements 
in the supply of wagons to the cement industry as a result of the 
measures adopted by Government. In their reply, the Ministry of 
Industry and Civil Supplies (Department of Industrial Develop· 
ment) have stated that it has not been possible for the Railways to 
achieve improvement in the supply of wagons during 1974 as com· 
pared to the year 1973. This was perhaps on account of the fact that 
Railways had been afflicted with staff strikes till the middle of the 
year 1974, and thereafter have been trying to overcome the left over 
problems of these strikes and they have not been able to show an 
improvement in the wagon supply position. In the YCRr 1974, 84 
per cent of the wagons indented were made available against 86 per 
cent during 1973. The total movement by rail was 62 per cent of 
the total despatches during 1974 whereas Railways weIe expected 
to move 80 per cent of the total production of cement. 

13. The total despatches of cement by rail during 1973 and 1974 
are indicated below:-
-'--'-'-- .--.' _._- -- --_._---- _ .. _-_.- --_ ... __ .---_._------_.----

1973 1974 

-'--'-'--'--'-'-----'-------'-'-------·--(Inl~kht;;_ell)-

Total despatches 144'75 141-66 

Despatches by rail. • 99'73 87'77 
I'l'rcentll~es of Rail de~patches to total de~patchel> 

-.------ ---- ._----
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14. The Committee regret to note that the position regarding 
supply of wagon,s to the cement industry has deteriorated in spi~ 
of the fact that certain measures had been taken by Government 
in this regard. During 1974, Railways could move only 62 per cent 
of the total despatches of cement by rail against 68.9 per cent 
during 1973. The Committee urge that the Ministry of Railways 
should analyse the causes of short supp,ly of wagons to the cement 
industry and ensure that supply of wagons is increased to the 
cement factories so that more quantity of cement is moved by rail 
during the coming years in order to avoid any complaint in this 
regard. 

Recommendation (Serial No. 59, parll 3.107) 

15. In paragraph 3.107 of their 60th Report, the Committee had 
noted that Government were conSidering to reorganise the market-' 
ing zon~ of each cement factory in such a manner that the average 
tonne kilometre lead was brought down from the existing level of 
600 kilometres to 450 kilometres and that a meeting of All India 
Cement Producers was held for this purpose in May, 1973. Another 
meeting of the Cement Producers was to be held in December, 1973 
to finalise the matter but it had not taken place till then. The 
Committee deplored the delay in finalising the re-organisation of 
marketing zones of each facklry. They were unable to appreciate 
why these zones were not re-organised and rationalised earlier as 
re·organisation would obviously result in reduction in the lead kilo-
metre, better turn-round of wagons, less transportation costs and 
qUicker movement of cement to the consuming centres. The Com-
mittee had recommended that effective measures should be taken 
by Government immediately to finalise the re-organisation and 
rationalisation of the marketing zones of each factory. The Com-
mittee had, however, observed that it should be ensured that the 
supply of cement to deficit areas was not adversely affected as a 
result of this re-organisation. 

16. In reply, the Ministry of Industry and Civil Supplies (Depart-
ment of Industrial Development) have stated that re-organisation 
of. the existing marketing zones has not been attempled because 
during the years 1973 and 1974, there has been acut~ scarcity of 
cement in the country and a greater portion of the prC'duction has 
been going to meet requirements of the Government departments 
and organised sectors like large-scale and small-scale industries. The 
quantity left for sale under 'freesale' category has LeE:n rather 
meagre and, therefore, it was not considered desirable to make any 

• 
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change in the existing marketing zones. The zones will certainly 
be reorganIsed when the cement availability for fret!sale category 
improves substantially. 

17. The Committee regret to note that the marketing zones of 
the cement factories have not been reorganised so far with a view 
to bring down the average tonne kilometre lead from the existing 
level of 6000 kilometn~s to 450 kilometres. The argument advanced 
by t!be Ministry that reorganisation of marketing zones has not 
been considered nece.'isary as the quantity or r.ement left over for 
sale under 'free sale' category has been meagre' is not convincing. 
It h needles", to point out tlIDt even the bulk of cement which is 
ea.rmarked for Government nepartment~ has to be transported fr'om 
the cement facto'ries to the consuming centres and by proper 
rationalisation and reorganisation of the marketing zones the aver-
age tonne kilometre lead can be substlllltlially reduced and the 
transport cost can be brought down to a comiidel'sble extent. 

18. The Committee, therefore, reiterate their earlier recommen-
d.tlioll that effective measures should be taken towards re-organisa-
tion alld rationalisation of the marketing zones of each factory 
ensuring. however, that the supply of cement to deficit area') is not 
adversely affected as a result of ~uch re-organisation. 

Imptementation of Committee's R('commendations 

19. The Committee would like to empha~ise thpt they attach the 
"reatt'''!t importance to the implementation of t;he recommendationo; 
accepted bv Governm£'IIt They would. therefore. urge that Gov-
ernment should keep a dose watch so P'i to ensure eXi'cdWous 
implementation of the recommendations accepted by them. In cases 
where it is not possible to implement any accepted r(~commcndations 
in leth~r ftnd spirit fol' any reason, the matter should be repor1ed 
in time to the Committee with reasons for non-implementation. 

20. The Committee 91so de.<;ire that final replies to the recom-
mendations included in Chapters II and V may he intimated to the 
CommittlCc expeditiously. 



CHAPTER II 
RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 

GOVERNMENT 
Recommendation (S1. No.1, Para 1.10) 

The Committee regret to note that the per capit.a consumption of 
cement in the country in 1970 was 25 kilograms which was not only 
much lower than the developed and developing countries like Iraq, 
Iran, U.S.A., Turkey etc.. but even lower than the nel'ghbouring 
countries like Malays;a, Thailand, Pakistan and Ceylon. The Com-
mittee noted that the per capita consumption (Ii cement would show 
an increase of 14 kgs. from the existing level of 25 kgs. at the end 
of the Fifth Plan period but by then the gap in the pe'I' capita con-
sumption in relation to these countries will widen further. Since 
per capita consumption of cement is one of the indices indicating the 
level of development of a country, it is evident that gigantic deve-
lopment efforts will have to be made by the country to reach the 
level of consumption of cement not only of the developed countries 
but even of the developing countries. 

Reply of Government 
Government agree with the conclusion of the Committee. Cement 

is a highly capital intensive industry and is in the heavy investment 
sector and has normally a long gestation period of 4 to 5 years. In 
view of the inadequate return, the long gestation period and the high 
investment, new entrepreneurs are not readily attracted towards this 
industry. This industry has, therefore, been specifically included 
as one of the 19 industries open for larger houses for investment in 
the Industrial Policy announced in F'ebruary, 197:~. Government had 
also decided to review the applications from the larger hou~es re-
jected earlier for issue of letters of intent. The existing capacity of 
the industry is 19.76 million tonnes. Letters of intentlLicences for 
an additional capacity of about 17,4 million tonnes have so far been 
issued, Applications for setting up further capacity will be consi-
dered on merits, A capacity of about 1.7 million tonnes is expected 
to come into production during the year 1974-75, The target of 
"roduction at the end of the Fifth Plan has been fixed at 25 million 
tonnes corresponding to a capacity of about 29 million tonnes on the 
basis of 85 per cent utilisation. It will be seen from the above that 
every effort is being made to pnsure bringing into existence adequate 
capacity. 

7 
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The pelr capita consumption of cement not only depends on the 

adequate availability of cement but also simultaneously (m the avail-
ability of other materials like steel. If the per capita consumption 
is to increase to a level comparable with other developing couru-
tries, it will be possible with the corresponding all round develop-
ment in all other sectors of the economy. Apart from constraints 
like inadequacy of power, coal, wagons etc. another constraint in 
the increase in the per capita consumption of cement is the high 
rate of growth of population as compared to the developed coun-
tries. 

[Deptt. of Industrial Development O.M. No. 8-60!74-Cem. dated 
25th Sept., 1974] 

Recommendation (Sl. No. 2, Para 1.11) 

The Committee feel that one of the main reasons for the low 
per capita cement consumption is the scarcity in the availability of 
this commodity. The Committee have no doubt that with the easy 
availability of cement, its consumption will increase considerably. 
They, therefore, urge that effective measures should be taken by 
Government to increase the production of cement in a big way. It is 
also important that the pricing and distribution mechanisms are so 
evolved that cement becomes easily available in the remotest areas 
of the country at reasonable prices. The Committee have dealt 
with these matters in detail in subsequent Chapters. 

Reply of Government 

In addition to what has been stated in reply to recommendation 
at No.1, a comprehensive study of the cement industry was also 
entrusted to the Tariff Commission who have since submitted their 
final recommendations. The recommendation of the Tariff Com-
mission include, besides the fair ex-works price payable to the 
cement manufacturers, other recommendations for making cement 
available to remote areas' in the country at reasonable prices. These 
recommendations are being examined separately. It is felt that, 
when the Government's decisions on the recommendations of the 
Tariff Commission are announced, the cement manufacturers 
wou~d get an adequate price which would not only ensure a fair 
return but would also encourage the setting up of additional capa. 
city. Remote areas of the country are also likely to be better serv-
ed. 

[Deptt. of Industrial Development O.M. No. 8-60!74-Cem. dated 
25th Sept., 19741 
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Recommendation (SI. No. 3-5, Para 1.Z7-1.30) 
The Committee note that the demand for cement which was 

assessed at 4.8 million tonnes at the end of the First Plan, was in>-
creased to 8.8 million tonnes at the end of the Second Plan, to 13 
million tonnes at the end of the Third Plan and to 19 million tonnes 
at the end of the F"ourth Plan i.e., an increase of 83 per cent, 44 
per cent, 47 per cent respectively. It is evident that the percentage 
increase in demand during the Second Plan period, was reduced by 
~9 in the Third Plan and was further reduced by 36 in the 4th Plan 
period. The Committee consider that the assessment of the de-
mand for cement has been under estimated since the Second Plan, 
leaving a sizeable unsatisfied demand of cement in the country. 
This is also evident from the fact that according to the admission 
of the Ministry, the availability of cement has always been far 
short of the demand during the entire planning period of 20 years, 
barring 2 occasions once in 1958-59 and another in 1967. The Com-
mittee feel, keeping in view th~ extent of scarcity of cement 
throughout the country and the prevailing high market rates, the 
demand assessed by the Task Force at 19 million tonnes during the 
4th Plan period was on the lower side. The Committee consider 
that the projection of demand has not been fully related to all the 
requirements in the country, notably, unorganised industrial sector, 
housing in rural areas, etc. as evidence from the fact that little 
or no cement is available in these areas. 

As regards the assessment of demand for the Fifth Plan, the 
Committee note that whereas the Ministry of Industrial Develop-
ment feel that the demand would be 28 million tonnes at the end 
of the Fifth Plan period on the basis of the report of the Task 
Force, the Planning Commission has placed the demand only at 
25 million tonnes. The Committee are not convinced that there 
has been any scientific evaluation regarding the growth rates of 
demand in the absence of any information with the Government as 
to what would be the demand every year during thp Fifth Plan 
period in various sectors like the Government Departments,Publlc 
Sector Undertakings, organised industries and so on. The COlD" 
mittee feel that consideration of mere sectoral outlays cannot lead 
to a proper evaluation of the demand. 

The Committee feel, in particular. that with growing economic 
prosperity in rural areas. the demand for cement would be increas-
ingly felt there. The Committee regret that no methodology has 
been evolved so far to make a realistic assessment of the demand 
in rural areas. The Committee feel that, looking at the needs for 
fural housing, every encouragement will have to be given t.o the 
1190 L.S.-2. 
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people 01 rural areas to construct their own house" so that the sUr-
plus money in the hands of the agriculturists may be usefully em-
ployed in providing shelters for themselves. 

The Committee, therefore, urge that a more scientific study may 
be immediately undertaken to reassess the likely demand for 
cement in each sector duling every year of the Fifth Plan period as 
in the opinion of the Committee even the figure of 28 million tonnes 
suggested by the Ministry is on the lower side. The Committee 
would suggest that in the reassessment not only the potential 
demand that would d~velop as a result of easy availability of 
cement, but the prospects of exports of ~ement, particularly to the 
oil producing countries, should be taken into consideration. The 
Committee would further like to emphasise that planning for an 
important commodity like cement should be for sufl'iciency and not 
for scarcity as has been the case hithertofore. 

Reply of Government 

It has been decided by the Planning Commission to set up a 
study group unless the Chairmanship of Shri D. K. Saxena, Joint 
Secretary in the Department of Industrial Development to evolve 
an appropriate methodology to estimate the demand for cement. 
The following will be the terms of reference of the Study Group: 

(i) To review the methodology adopted to assess the demand 
for cement both in India and outside; 

(ii) To suggest an appropriate methodology taking into ac-
coWlt the availability of all data in the country; and 

(iii) To make such other recommendations as may be appro-
priate covering. inter-alip the statistical base required for 
aidoption of the methodology. 

The composition of the Group will be: 

1. Shri D. K. Saxena, Joint SecretaQ', Ministry of Indu~'IY 4: Civil 
Supplies • • • • • • • • • • Chairman 

2. A repre~entative fr0m the PerspectiVe Pl8l1flirp: Diviskn. PlunrJr'f 
Commission • • • • • • • • . Member 

3. A representative from the Directorate General of Technical Dtvc:kp-
ment Member 

4. A representatiVe from the Nati<,na} Builc'.irgs Organisaticn 

S. A representative from the Ccffi('nt Research Imtillitc • 

Memb<r 

Member 
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6. A representative from the Cement Manufacturers' Asscciatkn 

7· A representative from the National Council of Applied EC( J:( mic 
Research • • • • • • • • • • 

8. A representative from the Institute of Management, Ahme<labad 

9· Shri K. V. S. Murthi, Director (CI), Planning Commission • 

M(rnocr 

Member 

Convener 

. [Deptt. of Industrial Development O.M. No. 8-138/74-Cem. 
da ted 22-2-75] 

Comments of the Committee 

The result of the study carried out by the Study Group set up 
to review the methodology for assessment of demand of cement 
may be intimated to the Committee. 

Recommendation (st .NO'. 6. Para 2.16) 

The Committee note that the highest utilisation of Installed 
capadty for production of cement, achieved in cement industry, 
was 68.1 per cent in 1966-67. They regret to note that the percent-
age utilisation has gone down from 68.17 per cent in 1966-67 to 
76 per cent in 1973-74. The lower utilisation of capacity has been 
attributed to (i) power cuts, (ii) difficulty about supply of coal 
in sufficient quantities and (iii) non-availability of wagons for 
movement of finished products. Compared' to the maximum utilisa-
tion of installed capacity. achieved in 1966, the under .. utilisation has 
resulted in a loss of about 10 million tonnes in cement .production 
during the last five years. In view of the urgent needs of stepping 
up the production of cement in the country for internal con~umption 
as well as export, the Committee recommend that concerted efforts 
should be made by Government to remove the bottlenecks in cement 
production so as to achieve at the earliest the maximum utilisation 
of capacity in the cement industry. This could make available 
about 2 million tonnes of additional cement from the existing plants. 

Rep;y of Government 

Government are already making concerted ef!orts to remove the 
present bottlenecks in the way of increasing cement production 
from the existing capacity. The major constraints in the way of 
increasing cement production are the power cuts enforced by the 
different State Electricity Boards, inadequate supplies of coal and 
inadequate availability of wagons to move the finished product. To 
overcome the power shortage, the import of diesel generators was 
permitted. A Standing Linkage Committee in the Ministry of Steel 
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and Mines reviews etVery month the supply position of coal to the 
cement industry. The requirements of coal for the various cement 
factories have been assessed and linked to the different coal fields. 
A Monitoring Cell has also been established at Calcutta which. in 
consultation with the Ministry of Railways, reviews the supply 
position of coal to the different factories every 10 days, on the basis 
of the reports made by the factories and the Cement Controller. 
The transport of cement from the availability of railway wagons 
is reviewed by a high level Committee of Economic Secretaries 
every month. The factories facing difficulties in the matter of 
transport are brought to the notice of the Committee and attempts 
are made to remove these bottlenecks. 

[Deptt. of Industrial Dev. O.M. No. 8~60/74--Cem. dated 25th Sept., 
1974] 

Further information called for by the Committee 

Please state the improvements made in the utilisation of capacity 
for production of cement. 

Reply of Government 

[Lok Sabha Sectt. O.M. No, 5/3/1/ECII/74 dated 18th Feb" 1975]. 

As a result of various steps taken by the Government. the capa-
city utilisation in Cement Industry has improved during the IlDd 
half of 1974, as will be seen from the table given below:-

---_._-- . _ .. __ ._------------_ .. --'---'" --'--
Month 

July, 1974 

August, 1974 . 

September, 1974 

October, 1974 

November, 1974 

December, 1974 

Production %ege 
of cement utiJisati(ln 
(in lakh of 
tonnes) ClIPllcity 

JI'13 61'74 

12' 19 74'19 

12·64 76'6 

13' 18 7P'8 

13'43 81'3 

13'77 83'4 

[Deptt. of Industrial Development O,M. No. 8-60 I 74-Cem. 
dated the 19th March, 1975] 
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ReeommendatiOll (SI. No.7, Pari 2.17) 

The Cqmmittee further suggest that the feasibility of giving pro-
duction incentives for cement production over and above the maxi-
mum production attained may also be examined by Government in 
the interest of bridging at the earliest the wide gap between 
requirements and production. 

ReplY of Government 

In view of the developments that had taken place in the cement 
industry since 1961. when the industry was studied by the Tariff 
CommissiQn, the Government came to the conclusion that a com-
prehensive review of the industry was necessary with a view to 
ensure the development of the cement industry in a measure and in 
a manner that would enable the requirements (including exports) 
to be met adequately at a minimum cost to the economy. A com-
prehensive review of the industry was accordingly entrusted to the 
Tariff Commission who were to take into account inter·alia the 
following considerations, viz., 

"(a) The price structure is such as would encourage the 
growth of the industry and at the same time as would 
exercise greater pressure towards efficiencies and econo-
mies in the cost of production; 

(b) Whether, given a regional imbalance between supply and 
demand, suitable incentives for the setting up of additional 
capaci~y in deficit or nQIl-deficit areas, or a suitable 
structure of prices, regional or otherwise may be neces-
sary; and 

(c) The necessity for using supplementary raw materials like 
slag and pozzolanic materials adequately and the measures 
as would lead to fuller utilisation of such materials". 

The Tariff Commissio,n has since made its final recommendations 
which are under examination. The feasibility of giving production 
incentives for cement production, over and above the maximum pro-
duction attained by a unit, will be considered, if the situation so 
warants, after the decisions of the Government on the recommenda-
tions of the Tariff CommiBSion are announced and their impact on 
the industry assessed after some time. 

[Deptt, of Industrial Development O.M. No. 8-60174-Cem. 
dated 25-9-1974] 
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Further information called for by the Committee 

Please intimate the decision of the Government on the recom-
mendatiQIls of the Tariff Commission. 

[Lok Sabha Sectt. O.M. No. 513!1!ECIII74 dated 18th Feb. 1975.J 

Further reply of the Government 

The Report of the Tariff Commission was received by Govern-
ment in April 1974. After examination, the Government issued a 
Resolution on 1st August, 1974, indicating the main recommenda-
tions of the CommissiOlIl and the action taken thereon. A copy of 
the Resolution is enclosed (APPENDIX I). Ex-works retention prices 
for the existing factories were fixed and were further increased with 
eIfect from the 15th September, 1974 following escalation in certain 
elements of cost of productiQIl. A copy of the Cement Control (Sixth 
Amen.dment) Order, 1974, issued in this connection, is enclosed 
(APPENDIX II). In regard to the recommendations of the Com-
mission on ex-works prices to be given to (a) units holding industrial 
licences/COB Licences which were in the process of being set up and 
expected to come into production shortly and (b) units in the letter 
of intent stage or licences which are not expected to come into pro-
duction till the last couple of years of the Fifth Plan period, it was 
stated in the ResQlution that these recommendations were under 
examination of the Government. The Government have since sub-
mitted a. proposal for consideration of the Cabinet Committee on Eco-
nomic Policy and Coordination. Decision in this regard w ill be 
announced after directions of the Cabinet Committee are received, 
in the Ministry. 

[Deptt. of Industrial Development O.M. No. 3-601 74-Cem. 
dnted 19th March, 1975.] 

Recommendation (Sl. No.8 Para 2.34) 

The Committee regret to note that inadequate supply of coal for 
cement industry has resulted in co~siderable loss in cement produc-
tion. During the period July-September, 1973, the loss in production 
was as much as 21 lakh tonnes of cement on this account. It is 
apparent that this sorry state of affairs has developed due to lack of 
coordination among the Ministries of IndustrIal Development, Steel 
and Mines and Railways. The Copunittee would urge that urgent 
and effective measures should be taken to ensure adequate and time-
ly supply of coal to the cement industry so that the production of 
cement does not suffer on this account. 
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Repiy of Government 

As already indicated in reply io S. No.6, necessary coo,rdination 
has been established through the Standing Linkage Committee at 
Delhi and the Monitoring Cell at Calcutta. 

[Deptt. of Industrial Dev. O.M. No. 8-60/74·Cem. dated 25th Sept., 
1974.] 

Further information (·aUed for by the Committee 

Please state the present position regardin.g availability of coal to 
the cement industry against their actual demand. 

[Lok Sabha Sectt. O.M. No. 513111ECIII74 dated 18th Feb. 1975.] 

Reply of the Government 

The P<>tSition regarding supply of coal to cement industry has shown 
definite improvement. A statement showing monthwise figures re-
garding supply of coal since June, 1974 till Jan., 1975 is enclosed 
(APPENDIX III). It will be seen that there is steady improvement 
in the figures of supply and in the month of December, 1974 supplies 
were to a record level of 88 per cent of the quota. 

On account of power-cut in certain States, however, the factories 
are unable to use the full quantities received by them Dnd as pE'r 
information available on 10th Feb., 1975, as many as 24 fat.'tories out 
of 49 had with them stocks of coal exceeding 20 days requirement. 
Only in the case of 5 factories, the stock on hand was less than 7 days 
requirement and their cases were brQught to the notice of coal sup-
plying authorities and Railways for immediate assistance. On the 
whole, the position of coal supplies appears to be satisfactory and on 
the road to improvement 

[Deptt. of Industrial Development O.M. No. 8-60 ! 74-Cem. 
uated Hlth March, 1975.] 

Recommendation (Sl. No. 9 Para 2.35) 

The Committee note that a High Level Committee has been con-
stituted since last year under the Chainnanship of Deputy Minister 
of Steel and Mines to look into the problems of efficient coal transport 
by railways and other modes of transport and to ensure adequate 
supplies of co,al to different users. The Committee are sure that this 
high-level Committee would go iJ;lto the problem in all its ramifica-
tions, in depth and make suggestions to improve the position. The 
Committee would like to be apprised of the recommendations made 
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by this high-level c~ittee, the action taken by the Government 
and the results achieved as a consequence. 

Reply of Government 

The High Level Standing Committee consists of the Deputy Mini-
ster of Steel & Mines as Chairman and representatives of the Depart-
ment of Mines and Steel, Railway Board and the Coal Producing 
Organisations and a Member of the NCST. The terms of reference 
of the Committee included the review of the arrangements fo,r coal 
loading and transportation, examination of the system of distribution 
of coal and making recommendations for improving the transport and 
distribution ~ coal in the short term as well as in the long term. 
The Committee held three meetings. A s.tatement showing the deci-
sion of the Committee having bearing on the supply of coal to cement 
plants and the action taken thereon is given below:-

Decision Action taken 

-------.----------------------~-------------------------

1. The level ofloading of coal to the follow-
ing categories of consumers should be 
stepped up as below:-

(a) Steel & Washeries 

(b) Soft Coke • 

(c) Brick burning 

. (d) Small Scale Indus-
tries 

2600 wagons 
per day 

300 wagons 
per day 

~oo wgaona 
per day 

300 WIlSOns 
per day. 

The Railways are Jll8king drorlli to increase 
the availability of wagons for all the&e 
conaumers. During the lot few months, 
the availability of wagons has improved. 
In August, 1974, the loading of Steel 
was 2196 wagona per day. Rani Coke 
loading averaged 258 wagons per day 
Soft coke and brick buming were however 
at the level of 130 W'IgOm per day aDd' 
107 wagons per day respectively. 

2. Monitoring Cell should be set up in The Monitoring Cell has been set up aM Is 
Calcutta to deal with the clitliculties in func:tiODiDg. 

. day-to-day movement of coal. 

3. Every effort should be made to meet the 
requirements of power stations, cement 
and other major industries in full. 

4. The Ministry of Shipping & Transpcrt 
should explore the possibility of trans-
portiDi coal by inland water-ways and 
get a 9cheme prepared in this regard. 

5. The Ministry of Shipping and Trans-
port will take steps to increase coastal 
movement of coal. 

Efforts in this reprd are being mlde. Link-
ages are laid down for eaCh cc:mcnt and 
power plant by the standing Lillkage 
Comminee and a constant review is made 
of the actual supplies. Corrective steps 
are taken in C88e1l of shortfall promptly. 

A prelimin8IY stl'CY has bu.n made and it i. 
now prqx)S(.d to prfpare a scheme fer the 
transport of .. miloon #:J.J!tS of ccaJ from 
the Rajmahal coal fields by the dver 
route. 

The movement of coal by coastal steamers 
has increased during 1974-75. It is ex-

pected that about 1 ".r. of coal woold 
be moved by this route this. year which 
·would also benefit the cement Industry. 
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Decision Action taken 

6. The Ministry of Shipping and TraJl8. Chlll1erm, of upto 4 foreign ~I. for • 
port will assist cement factories and pericd of 6 mcntha has he,n latted to. 
power stations authorities to charter 
foreign vell&Cla. 

7. The fadilities for loading of ccal at The mBUer ia beilll persULd with the CCD-
Calcutta port should be improved. cerDcd authorities. 

8. The requirement of wagons in each coaI- This has been done. 
field monthwise should be worked out 
aDd intimated to the Railways. 

9. The movement of medium coking coal This has been done. Coal is now moving 
from DUmua and Kali Chappar col- from these collieries to Bhilai. 
Henes in M.P. to Bhilai steel plant 
should be taken up. 

---------- -.. - .. -----
[Deptt. of Industrial Dev. O.M. No. 8-137/74-Cem. dated 22nd Feb., 

1975.] 
Recommendation (Sl. No. 10 Para 2.36) 

The Committee note that there is a Standing Linkage Committee, 
consisting of representatives of the Ministries of Industrlal Develop-
ment, Steel and Mines and Railways and Planning Commission etc. 
to review periodically the performance and the coal requirements of 
all cement factories in the country. The Committee note that the 
coal quotas fixed for each factory fall short of the demands of the 
factories. The Committee, therefore, suggest that a realistic asses-
sment of the requirements of coal by each cement factory may be 
made at the earliest so that there is no room for complaint from the 
factories that the quota fixed and coal supplied were not adequate to 
ensure maximum utilisation of capacity. 

Reply of Government 

The requirement of coal for the cement industry was estimated 
at about 5.2 lakh tonnes per month. The Standing Linkage Commit-
tee fixed a quota of 4.54 lakh tonnes for the cement industry from 
the month of October, 1973 onwards which was raised to 4.57 lakh 
tonnes from December, 1973. Although the Standing Linkage Com-
mittee recognised the need for increasing the quota for supplies of 
coal to the cement industry beyond this limit, the Committee did not 
agree to revise this quota initially because the actual supplies were 
far below the reduced quota. The quota has now been revised at the 
instance of the Cement Controller to 5.11 lakh tonnes from the month 
of June, 1974 onwards. This quota will be further revised in future, 
if need arises. 

[Deptt. of Industrial Dev. O.M. No. 8-60/74-Cem. dated 25th Sept., 
1974.] 
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Further information called for by the Committee 

Please state what action has been taken to make a realistic 
assessment of the requirements of coal by each Cement factory and 
whether the monthly quota fixed at 5.11 lakh tonnes in June, 1974 
for the cement industry is being made available regularly to the 
cement plants. Monthwise figures regarding supply of coal since 
June, 1974 may be given for the information of the Co,mmittee. 

[Lok Sabha Sectt. O.M. No. 513111ECIII74 dated 18th Feb. 1975.] 

Rep.y of Government 

The further information furnished in respect of question No.8 may 
kindly be seen. 

[Deptt. of Industrial Development n.M. No. 8-60!74-Cem. 
dated 19th March. 1975.] 

Recommendation (SI. No. 11 Para 2.37) 

The Committee also note that a Monito.ring Cell has been set up 
in Calcutta to keep a close watch on the supplies of coal to cement 
factories. The Committee note further that during September-Nov-
ember, 1973, as admitted by the Ministry themselves, there was a 
'considerable shortfall' in the supply of coal against the quotas fixed. 
The Committee find that the actual despatches of coal have been 
below the allocations fixed even in the months of December, 1973 and 
Januury, 1974. The Committee feel that the constitution of the Moni-
toring Cell at Calcutta is a step in the right direction. They, how-
ever, regret to observe that in-spite of its functioning the position 
regarding the supply of coal has not shown any appreciable improve-
ment. The Committee would, therefore, urge that a review should 
be made of the functioning of this Cell so that the difficulties that 
were experienced by the Cell in ensuring full supply of coal to cement 
facturies, could be assessed and remedial steps taken. The Com-
mittee would like to be apprised of the results of the review and the 
effective measures taken in improving the supply position of coal to 
the fact.o.ries. 

Repiy of Government 

The Joint Cell (Monitoring Cell) has been functioning in Calcutta 
under the Director Rail Movement, Calcutta with the representatives 
of the Coal producing agencies to affect co-ordination between the 
coal prodUCers and the Railways. This Cell ensures that the supplies 
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of cool are rushed to those units including ~em~t plants which are 
f&.cing critical stock position. 

2. The Standing Linkage Committee which was set up by Govern-
ment in January, 1973, with representatives of the Planning Com-
mission, Railways, C.E.A. and coal producers to link the requirement. 
of pcwer stations with coal fields, also took over the function of link-
age of coal for cement factories in November, 1973. The linked sup-
plies are committed to move on priority basis. The Committee meets 
periodically, reviews the requirements and the availability Qf coal 
and fixes the programme of supplies. In the last meeting af the 
Standing Linkage Committee held on 18th November 1974, it wu 
decided inter.alia that efforts would be made to build up 3 weeks' 
stocks at all the cement factories particularly those situated away 
from the coalfields. As a result of these measures, as may be observ-
ed from the fo~lowing statement, the supply position has shown con· 
siderable improvement:-

Months Quota of Receipts Percentage 
coal of 4.-oal 

receipts 

-----
January, 1974 4'57 3'z8 72% 

February, 1974 4'57 2'73 60% 

March, 1974 . 4'57 2'67 58% 

April,1974 4' 57 2'95 65% 

May, 1974 4'57 z·68 59% - All India Railway 
strike. 

June,J974 4'96 3'89 78% 
July. 1974 4'96 4' 16 84% 
August ,1974 • 4'96 3'73 75% 

September, 1974 4'96 3'85 77% 
October, 1974 4'96 3'33 67% 

November, 197.01 4'96 3'65 73'6% 

December, 1974 4'98 4'40 88'3% 

3, The report on the stock position of coal as on 31-1-1975 receiv-
ed from ,the Cement Controller shows that the stock pOSition at the 
cement factories is quite satisfactory at an average level of 24 days 
consumption, 

[Deptt. of Industrial Dev, O,M, No. 8-131/74-Cem. dated 26th Feb" 
1974.] 
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Recommendation (Sl. No. 12 Para. 2.43 " Z.44) 

The Committee note that the power cuts imposed by various State 
Electricity Boards during 1973 have also contributed to the shortfall 
in production of cement and the monthly loss of production ranged 
between 2 and 3 lakh tonnes of cement. The Committee also note 
that the Minister of Industrial Development took up the matter of 
supply of power to the cement plants with the Chief Ministers of the 
concerned States and as a result, some of the States allowed certain 
c:oncessions to the cement factories at the time of power cuts. 

The Committee are perturbed to note that power cuts have 
adversely affected cement industry which is a 'continuous process 
industry'. The Committee feel that normally the State Electricity 
Boards should meet in full the demand of power of tore sector in· 
dustries like the cement industry. 

Reply of Government 

The Ministry of Energy (Department of Power) has brought the 
recommendations of the Estimates Committee to the notice of all the 
State Electricity Boards and Central Water and Power Commission 
(Power Wing) for compliance. 

[Deptt. of Industrial Dev. O.M. No. 8-137 j74-Cem. dated 28th Feb .. 
1975] 

Comments of the Committee 

The Committee would like to be informed whether all cement 
plants are now getting sufficient power supply to produce cement 
according to their production programmes. The names of the Cement 
factories which are still facing power cuts may be intimated to the 
Committee. 

Recommendation (Sl. No. 13 Para 2.45) 

The Committee need hardly emphasize the urgent need for 
augmenting power generation so that no industry suffers for inade-
quate avai:lability of power, much less industries like cement and 
therefore, urge that the question of increasing the ge~1eration of 
power should be accorded the highest priority so as to ensure full 
supply of power to cement factories. If that is no possible, cement 
plants may be given full facilities to have their own captive power 
plants so that production of cement does not suffer on this :ilccount. 
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Reply of Govemment 

The views of the Estimates Committee have been brought to the 
notice of the Ministry of Irrigation and Power. As regards the 
grant of full facilities to cement plants to have tht"ir own captive 
power plants, so that production of cement does not suffer on this 
account, it may be stated that some of the cement producers even 
now have their own captive power generation facilities. As already 
indicated earlier, import of diesel generating sets has also been 
permitted. However, the USe of captive power of generation by the 
cement producers increases considerably their cost of production of 
cement and unless they are adequately compensated for this, it 
would not be economical for them to maintain facilities for their 
own power generation. 

[Deptt. of Industrial Dev. C.M. No. 8-60/74-Cem. dated 25th Sept. 
1974] 

Further information called for by the Comm'ittee 

Please state in consultation with the Ministry of Energy, what 
steps have been taken for augmenting power generation so that no 
industry suffers on account of inadequate availability of power. 

[Lok Sabha Sectt. C.M. No. 5/3/ljECIIj74 dated 18th Feb., 1975] 

Reply of Government 

With a view to overcome power shortage in various parts 9f the 
country, the Ministry of Energy have taken number of ~teps which 
are enumerated in Appendix IV. 
[Deptt. of Industrial Development C.M. No. 8-60/74-Cem. dated 19th 

March, 1975]. 

Recommendation (SI. No. 15, Para 2.62) 

The Committee have already pointed out that cven the target 
of 28 million tonnes is on the conservative side. The Committee 
also note that Government propose to export three lakh tonnes of 
cement by the end of December, 1974 and another five lakhs tonnes 
during 1975 to Iran as a part of bilateral trade negotiations between 
India and Iran. In view of this export commitment and the need 
for higher exports of cement for meeting the higher crude import 
bill, it has become imperative that the capacity to be installed should 
be sufficient not only to meet the growing internal demand but also 
to fulfill the export commitments. The Committee therefore recom-
mend that additional capacity should be licensed by Government 
without further loss of time so that a safe margin is provided to 



22 
ensure that there is no shortfall to meet the additional demand for 
cement. 

Reply of Government 

Government have noted the observations of the Estimates Com-
mittee. As indicated earlier, additional capacity to the extent of 
17.4 million tonnes has been approved by way of letters of intentl 
licences. Further applications are being entertained and will be 
considered on merits. It is not intended to restrict the licensing of 
further applications. Every effort is being made to ensure that there 
is no shortfall. 

[Deptt. of Industrial Dev. O.M. No. 8-60/74-Cem. dated 25th Sept., 
1974.] 

Further information called for by the CommUtee 

What is the present position of licences issued to ensure that 
there is no shortfall in production of cement. 

[Lok Sabha Sectt. O.M. No. 5/3/11EC1I174 dated 18th Feb., 1975] 

Reply of Government 

Licences/Letters of Intent for additional capacity of 20.15 million 
tonnes have been issued, as per details given in Appendix V. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. dated 19th 
March, 1975]. 

Recommendation (Sl. No. 16 Para 2.63) 

The Committee find that there would be only marginal increasc 
in capacity and production in the first two years of the Fifth Plan 
and somewhat higher inorease in the third year. In the last two 
years of the Fifth Plan and more particularly in the last year of 
this Plan, the increase in capacity and production would be pronounc-
ed. Even if the existing licenced capacity materia1ises, there will 
be shortfall in every year of 'Fifth Plan in relation to targeted capa-
city as well as production. It is imperative to ensure that not only 
the target dates of completion of projects are sufficiently advanced 
but also the targets of capacity and production are achieved, so that 
the gap between demand and availability of cement narrows down. 
The Committee would, therefore urgc Government to take necessary 
steps towards this end. 
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Reply of Government 

The normal gestation period in the case of cement indu~try is 
about 4 to 5 years. With a view to ensure that the benefits of addi-
tional capacity accrue during the Fifth Plan period itself, the Cement 
Corporation has been directed to placc advance orders for five plants 
and to ensure that the plants are set up between 36 to 40 months. 
Import of long delivery items is also being permitted. 

[Deptt. of Industrial Dev. O.M. No. 8-60/74-Cem. dated 25th Sept., 
1974.] 

Further information called for by the Committee 

What is the actual progress made by Cement Corporation (.f India 
in placing advance orders and setting up of cement plants. Please 
also state what steps have been taken to advance the target dates 
of completion of cement projects in the private sector. 

Reply of Government 

Out of 5 new cement plants (Yerraguntala, Tandur, Adilabad. 
Neemuch and Akaltara), the Cement Corporation has already placed 
orders for plant and machinery in respect of 3 plants. The question 
of placing orders in respect of the remaining two plants is likely to 
be finalised with the Ministry of Finance, in June, 1975. With a view 
to advance the target dates of completion of cement projects, both 
in public and private sector, this Ministry is constantly keeping a 
watch on the progress of individual project so as to render such as-
sistance as may be possible. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. dated 19th 
. March, 1975]. 

Recommendation (SI. No. 18 Para 2.65) 

The Committee also note that a special implementation cell is 
being established in the Ministry to watch and monitor th·~ progrc:;;-; 
of various projects and to remove the difficulties in the way of 
execution as they arise. The Ministry also propose to set up mono-
totring cells at the project level and at headquarters level. The 
Committee fecI that these steps are in the right direction and hope 
that these cells will operate with maximum effiCiency to elimate all 
bottlenecks in the way of realisation of capacity and production 
targets. The Committee recommend that the problems solved and 
the results achieved by these cells should find a l'lpecial mention in 
the Annual Reports of the Ministry. 
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Reply of Government 

The observations of the Estimates Committee have been noted 
and the problems solved and the result achieved would be mention-
ed in the Annual Reports Of the Ministry. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. 
dated 25th September, 1974]. 

Recommendation (81. No. 19 Para 2.78) 

The Committee note that during the period between January, 
1972 and the 3rd May, 1973, applications of the larger houses for new 
units, or for expansion, were not approved as a result of the decision 
of the Cabinet Committee for Economic Coordination. The Com-
mittpe also note that Government', realising the need for a pragmatic 
and realistic policy, have since decided to review the applicati<>ns 
of the larger houses and as a result of the review, some of the ap-
plications which were earlier rejected, have been approved and 
letters of intent' have since been issued. While the Committee 
agree that every encouragement may be given to' new entrepreneurs, 
they feel that the nature of industry, capital investment involved, 
the expected return etc. should be all carefully gone into before 
the licences are issued. 

Reply of Government 

The views of the Estimates Committee have been noted and are 
being kept in view while considering the grant of letters Qf intent/ 
licence to the new entrepreneurs. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. 
dated 25th September, 1974]. 

Recommendation (SI. No. 20 Para 2.79) 

The Committee not'e that some applications from larger houses 
for a capacity of 4.00 million tonnes are pending clearance from 
M.R.T.P. angle. The Committee recommend that in the interest of 
increased cement production, these applications should be processed 
expeditiously and dedsiQns taken within a specified period. 

Reply of Government 

Out' of the applications from larger houses for a capacity of 
about 4 million tonnes which were reported as pending at the time 
of submission of replies to the Questioniare issued by the Estimates 



Committee, a c~llc~~ '~f -!?put 3.6 million tohnes Mis been approv-
ed ~ince. A capacity of 0.35 million tonnes is. bein~. rejected as a 
~~~lar capacity fpr the same location ill the case of ~nother party 
has been ap'proved. 

tDeptt. of Industrial Developmeht O.M. No. 8-60/~4-Cem. 
dated 25th September, 1974]. 

'Jl,ecommendatioo (SI. No. 21 Pal'a 2.80) 

The Committee note that the Cement Corporation of Irtdia a 
public sector 'Organisation has also entered tbe field of cement in-
dustry. The Committee feel that this Public Sector organisation 
should be given all encouragement to ehable it to play an important 
role in cement production. 

Reply of Government 

The views 'Of the Estimates Committee have been noted and the 
Cement Corporation is being given all encouragement' to play an 
impOrtant role in cement production. 

[Deptt. of Industrial Development O.M. No. 8-60/74·Cem. 
dated 25th September, 1974]. 

Recommen(lation (Sl. No. 23 Para 2.90) 

The Committee are not happy that after setting up the Cement 
Corporatio~ of India to play an effective role in the production of 
cement, Government should have sought t'O curtail its activities 
placing greater reliance on the private sector. The Committee are 
not convinced that the consideration of financial constraints should 
bave led to a drastic scaling down of the capacity target of the 
,Cor'poration from 5 million tonnes to 1.2 million tonnes during the 
Fourth Plan period. They regret to note that even this modest 
target of 1.2 million toones, has not been achieved and the achieve-
ment of the Corporation stands at 0.4 million tonnes only. 

RepJy of Government 

Government have noted the observations of the Estimates Com-
mittee and will make every effort to see that the Cement C'Orpora-
tion fulfils its targets duriDg the Fifth PlaIt 

(Deptt. of Industrial Development O.M. No. 8-60/74:Cem. 
dated 25th September, 1974). 

1190L.S.~. 
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Recommendation (Sl. No. 24 Para 2.91) 

The Committee realise that the Cement Corporation of India has 
8 special role to play in the deficit areas, but they are unhappy 
that a restriction to go only for deficit areas, should have been im-
posed with the result that the Corporation was inhibited from setting 
up its plants at sites where they had already carried out their in-
vestigation dur'ing the Fourth Plan period. The Committee recom-
mend that full encouragement should at least n'ow be given to the 
Cement Corporation to set up cement plants during the Fifth Plan 
period. 

Reply of Government 

As the private sector was not coming up freely in setting up' 
additional capacity in the deficit areas, a policy deci'sion was taken 
to restrict the setting up of additional capacity by the Cement Cor-
poration in the Public Sedor to the deficit areas only. As this 
affected the profitability of the Cement Corporation for reasons 
beyond their C'Ontrol, this decision has been revised and the Cement 
Corporation is now permitted to set up capacity in other areas 
besides the deficit areas. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. 
dated 25th September, 1974]. 

Recommendation (SI. No. 25 Para 2.98) 

The Committee note that Cement CoTporation of I,ndia has a 
target of production of about 2.78 million t'onnes of cement during 
the Fifth Plan period, and that it would then berome an important 
cement producing organisation in the country. The Committee 
feel that even so its production would constitute only about 10 per 
cent of the total targetted production at the end of the Fifth Plan 
period, viz. 28 million tonnes. The Committee recommend that 
since about 50 per cent of cement is used by Government semi-
Government and public undertakings, it is but appropriate that a 
larger role should be given to the Cement Corporation of India in 
cement production during the Sixth Plan period at least. 

Reply of Government 

The additional capacity that would be set up by the Cement 
Corporation during the Fifth Plan period would be of the order of 
3.18 million tonnes. It has not been possible to undertake the 
setting up of a larger capacity due to various constraints like fin· 



ancial, managerjal and technical personne1. Even for the setting . 
up of the present capacity, the resourc~s of the Cement Corporation 
both in the form of financial and managerial skill would be extended 
to the utmost and it was therefore not practicable to have gone in 
for the s~tting up of a higher capacity during the Fifth Plan period., 
The 'Observations of the Estimates Committee have, however, been' 
not'ed for consideration while planning the role of the Cement 
Corporation during the Sixth Plan. It may be mentioned that the 
Planning Commission have fixed the target of production of cement 
at the end of the Fifth Plan period as 25 million tonnes. The obser-
vations of the Committee are being communicated to the Planning 
Commission. 

[Deptt. of Industrial Development O,M. No. 8-60:74-Cem .. 
dated 25th September, 1974]. 

Recommendation (SI. No. 26 Para 2.99) 

In view of the long gestation period for the installation of 
cement plants, the Committee suggest that the Cement Corporation 
of India, should undertake the preparation of detailed proposals 
for the Sixth Plan period well in advance and seek the approval 
of Government therefor with a view to initiate advance action in 
this behalf. 

Reply of Government 

It is also the intention of the Government that .the Cement Cor-
t' hould undertake the preparation of detaIled proposals for 

pora JOn s . d k the approval of the 
the Sixth Plan period well In advance an see .. thO 
Government therefor with a view to intimate advance action In IS 

behalf. 
Industrial Development O.M. No. 8-60/74-Cem. 

[Deptt. of dated 25th September, 1974]. 

Recommendation (Sl. No. 27 Para 2.112) 

. +h Cement Reo;earch Insti-
The Committee note that ac-cord1Og to ,e 1 . the c('Iuntry is 

tut'" the present avaibbiHty of bla!'lt furnace s agt 10 t that very 
- lally They regret 0 no e 

about 5 million tonnes anm .' tT d for manufacture of "lag 
small quantity is at present bel~f. u t~ Ise f blast furnace slag for 
cement. Since technique of. utI IS~ on 0 the country and since 
the manufacture of cement is avalla~le c~m aratively ~heaper, the 
the cost of production of slag cement 1St t ~ake a comprehensive 
Committee would urge the Govemmen 0 



assessment of the availablity of blast furnace slag from tbe various 
steel plants in the Country and take effective measures in cOhsult-
a'tion and close coordination with the steel plants authorities for 
full utilisation of the available slag for stepping up cement produc-
tion at the earliest. The Committee would al.o like to stress that 
in setting up the plants for the manufacture of slag cement, edequate 
provision should be made tor utilisation of increased quantities ot 
slag consequent on expansion and higher production by the Steel 
Plahts. \ ~Si 

The Committee would further suggest that while setting up 
new steel plants and expansion of existing ones in future, an inte-
grated plan should be prepared providing for a granulation plant 
for slag and its utilisation for the manufacture of cement simultll-
neously with the commissoning of the steel plants. 

Reply of Government 

'Blast furnace slag cannot be utilised for the manufacture of 
sl~g~E!inent unless the slag is granulated first. All the granulated 
slag presently available from the steel plants is being utilised for 
the manufacture of slag cement. Further granulation facilities 
ate berng set up by the Steel Plants. The utilisation of blast 
furnace granulated slag, as and when it becomes available, for the 
manufacture of cement by existing or new entrepreneures is being 
organised in consultation with the concerned authorities. The 
suggestion 0$ the Committee that the steel plants should havf' an 
integrated plan for granulation facilities and its utilisation for the 
manufacture of cement simultaneously with the commissioning of 
the steel plants has been brought to the notice of the Ministry of 
Steel and Mines. 

[Deptt. of Industrial Development C,M. No. 8-60/74-Cem. 
dated 25th September, 1974]. 

Further reply of Government 

The suggestion of the Committee that while setting up new 
plants and expansion of existing ones in future, an integrated plan 
should be I pr,epared providing f()r a granulation plant for slag and 
itsiitilisation for the manufacture of cement simultaneously with 
the commissionfng of the steel plants has been noted. It will be 
kept in vi(!~ while considering proposals for further .expansion of 
ex1sting steel plants and setting up of new steel plante m the future. 
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Reco~~. ~al. Wo .• PaI'a '2.123) 

The. Committ~, note tijllt the Cem.tit Ihstftu~~ has now dOlle 
som~ resear~h Tegardilli' ~ ~uality and t.l~~ 91 fl~ash in the 'pr~ 
dllCtJOh of pO~9hm~ ~~ }D .our ~ouiitry' ahd a s~ge pas be~ 
Feathed for u~~Jli t~ t,l;!clmRl.ogy in '_ge acaie manutaciure of 'fly-
ash cement. The Cwnmittee feel that research in this field should 
have been in~nsified.. They urge that concerted efforts should be 
made to resolve the remai~n~ tedp'liF~l Pl.91:llelP,S ~ ,that ~~rge­
~Je ~$Jl~ture of AY85h cement c9.h be un9.ertak~Jl ~t t,b.e 
earliest. 

[Deptt. of Industrial Dev, .a.M. No. ~-136/74~e,m. da.tefi ~th Feb., 
1975.] 

Keply of ~tbeftt 

SubSe<juent to the })rin~i_nJ o'IJt .91 tM ~ia1 p~ij~ion entit1e4 
'Utilisation of Indian Flyashes-A Technical Appraisal', CRI hu 
intensified research in the J;i.eJ4 ~~gh detailed studies on flyashes 
from a particular thermal power stations to promote their uttlisa-
t,ion in t~mQlWfacture of portlanal i!yash cement. It has thus 
successfully completed 4 SpollSOl'eci ProjeCts leading to techno-
eco~oroic teasibility reports on the i1tiliHtion of (tyashes from the 
tp,erll¥ll power stations in the Deahi~BMlarpur-Fa:tidabad Complex, 
Nellore (AP) and Panki (UP). In the case of flyash from Delhi-
B~darpur-Faridabad Complex, i~ two reports were brought 
out, one b,ased OP ~terg,rjn4ing process and the other Oll blending. 
The reports treat all the aspects involvec;i in the setti~g up of port-
land flyash cement plants, such as availability of electricity, man-
power and other services, c~acity at plant, l~ation of. plant Idte, 
transportation of raw mat.erlau.al).Q finiih,ed product, proce.i8 
engineering, Z't¥lWremen.W #.or plant and .equipment .lUld their 
specificntions, essential ancillaries of the plant. various civil worlts 
involved, project cost for a iOO tonne per day plant and a 1200 
tonne per day plant and the socio-economic impact of the project. 
The reports have already been handed over toth. respective 
sponsors two C1f whom are cement manufacturers. 

The lnstitu1e ,bas participated in a collaborative programme of 
testing fly~ SIUIlplesfrom ~hree differ,ent thermal power stations., 
i.e., Delhi 'C', F¢~¥ (Haryana) and Ba~del (West Bp.r.gal) 
at the instance of the Cement Manufacturers AJirsociation. The 
programme myall'{~ ~g .of over ~50 ~18i of flyash trom the 
three power stations, their analysis and interpretation of the datil 
especiaUy in regard to the variation in quality of tly8lh on w~ 
information is frequently sought by different quarters. 



~o 

Comments of the Committee 

The Committee would like to 'b . 
the detailed studies mad~ by ce~:p~sed whhether. as a result ol-
Ashes from Th esearc InstItute on Fly 
" erma! Power Stations, any concrete schemes have 
been evolved for the large Bcale manufacture of tlyash cement. 

Recommendation (81. No. 30 Para 2.124) 

The Committee hope that the results of the experiment in the 
manufacture of fiyash cement in Kurkunta and Mandhar plants 
of Cement Corporation would be fully evaluated and studl'ed with 
a view ~o u~ing the tlyash to the maximu~ extent. Since tlyash 
cement IS bemg manufactured for the first hme, it is necessary that 
in the utilisation of this cement, a lead should he given by the 
Central Public Works Department and State PubliC' Works Depart-
ments so as to make it popular among the public. 

Reply of Government 

As already indicated earlier, the Cement CorporatIon is pro-
posing to manufacture fi'Yash cement based on the tlyash available 
from Badarpur Thermal Complex. The Ministry of Works and 
Housing have also indicated that major portion of this fiyash 
cement should be allotted to the C.P.W.D. 

[Deptt. of Industrial Development C.M. No. 8-60/74-Cem. 
dated 25th September, 1974]. 

Recommendation (SI. No. 31 Para 2.127) 

The Committee would like the Government to make a survey on 
the availability of by-product gypsum, its present utilisation and 
the possibilities of using the same in cement manufacture. 

Reply of Government 

The exact information on the availability of by-product gypsum 
in the country, its present utilisation and the possibility of using 
it in the cement industry is not available. However, by-product 
gypsum is produced in the fertiliser plants producing phosphoric 
acid. Part of the by-product gypsum is utilised for the manufacture 
f ammonium sulphate. The detailed information about present 

:nd future production and mode of utilisation of the by-product 
gypsum is being collected by the Department of Mines. 

Pn tt of Industi'i'al Dev. O.M. No. 8-131l74-Cem. dated 26th Feb. 
L.LIep . 1975.] 
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CODlJlleDt. of the Commltt .. 

; D~tai1ed information about the availability and utilisation ot byw 
product Gypsum may be furnished to the Committee. 

Recommendation (Sl No. 32 Para 2.128) 

The Committee attach great importance to the fuller utilisation 
·<Jf industrial wastes, particularly in the manufacture of cement 
wh:ich. has also become a crtical item of shortage. The Committee 
hope that, with the help of the Cement Research Institute, initial 
inhibitions of the manufacturers of cement in using industrial wastes 
would be overcome and the wastes would be turned into wealth. 
Tile ; Committee· would urge Government and Cement Research In-
si>itute to take concerted measures in conjunction with the industry 
to put industrial wastes to productive use in the manufacture of 
-cement. 

Reply of Govel'lUDfeDt 

Government is also interested in the use of industrial waste like 
blast furnace slag, fly ash etc. in increasing the production of cement 
,and efforts in this direction are being made. 

[Department of Industrial Development O. M. No. 8-60/74-
Cern. dated 25th S.;ptember, 1974] 

Recommendation (SI. No. 33 Para 2.134) 

The Committee note that the Tariff Commission Is already enga-
ged in examining and recommending suitable retentio'l price to the 
cement manufacturers. The Committee would urge tht Tariff 
Commission to expedite their report. The Committee hope that 
after the submission of the final report by the CommIssion, Gov-
ernment would process the recommendations Rnd take ex~cditious 
decisions so that the investment climate in the cement industry 
improves. The Committee would like to be apprised of the final 
recommendations of the Tariff Commission and the decisions taken 
by Government thereon. 

Reply of Government 

The Tariff Commission have since submittei their ftnal recom· 
mendations in regard to the cement industry. A CODy of theit report 
along with a copy of the Government Resolution in th.l.s connection 
nas been sent to the Estimates Committee separately. 

[Deptt. of Industrial Dev. O.M. No. 8-60j74-Cem. dated 25th Sept. 
1974.] 
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Further iDf4¥flWailA;~ for· by fM ~mmtttee 

Action ~~en 1;>y GOV~IIl~t on the main. recommendations of 
the T~fi1! C6m~iss~W:>' ,~'Y:, be iDtm.lted· iii the fonu of a siat~meni. 

[Lok Sabha \~~t1. ;S.,M. No. 513111ECIl!74 dated illth Feb., 1975] 

Rep1y of Go1re.!~~~ 
'i 

'~ iJMOJ'~~ol\,fu=tabedin reply to further iritormltiop c,aUed 
fOJ. by tq, . G~mtni1teein respeet @f que8ti01'l No. 7 It)~y' kfildly' lb~ 
see,:t;1. ' . 

Lp~Jil~~t of ;lltl~Whl1 Dev.elopmelllt, 0 .. M.ND. 1?69/74-
, . Cem. dated 19th March, 1975J 

I 

ftetommen88tion (SI. No. 34, Para 2.1(5) 

The Committee note f~t ~,~.Ill\~aJ: needs of the cement indus-
try are expe~ted to, b,e me~ du~~n~,~ t~~" rifth Plap ~ p'~p.,?4~p t~e 
indUstry also inMt~ Ian effOTt to pto\trde res(;)Urces from '\Vlthin the 
iIidustry. ' , ' .. 

~,Iy o( Qro~~~ent 

iNo: reply is called rl I'. The CommittE'e's observations have been 
noted. 

[Peptt. of Industrial Development O.M. No. 8-60 J 74-Cem. 
dated 25th Septembel', 1974] 

Recommendation (S1. No. 38, Para 2.163) 

The Committee note that vertical shaft kilns would eminently 
sUit certain areas which are deficit in cement production. Being of 
smaller capacity than the standard· plants the Committee feel that 
with proper encouragement, new entrepreneurs could be attracted 
to put up cement plants in areas suitable for ahaft kUns. The Com-
mittee, therefore, urge th.at con8ide~ing the advantages of having 
vertical shaft kilns in some areas of our country, Governmept 
should take' suitable measures to attract new eptrepteneurs to set 
u~ such plan~s' in these a'reas. 

Reply of Govel'nment 

There 'is no constraint from the policy angle for the setting up 
of small cement plants based on vertical shaft kilns. The basic 
consideration is its economic viability. Shaft kiln plants have not 
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yet been com~ia,"y prQV,ect Wi1~iJ1the OOIIIltryr Silbject to their 
economic viability, applIcations for small plant based on s,tlaft kiln 
will be conaiGiered on merits. 

[Deptt. of IndUstrial Developm~~t Q.~. Np. 8-6QI74-C~. 
cl~ted 25th September, 1974] 

a.~QJ.ell1latiaD (st No. '1, I'al'a 3.18) 

The I C.oI?mH~~e, re~oim,lle~~, th~t the J;e.vis~d Cepl~t C~trql, 
Order ~ould, be1aid OI,l t~ TaJ~le. of botq the House,s at the. e8f1~~ 

Reply of Govenuoent 

The directions of the listima1eS Committee have been noted and 
will be complied, with. 

[Deptt. at ~d,11Stii,al Pevwopmtmt O.~. fio. 8-60i74-C~. 
d~ted ~th September, 1974] 

ltfleOW1.~""" (81. No. 42, P.r. 8.19) 
The Cf>Inmittee woUld further like to stress that a close watch 

should be, k~pi 011 the enforcement of revised order and periodical 
reviews should be carried out to assess the effectiveness of the 
directions giv~n under the order and to remove loopholes if any, 
without delay. 

R~pb of Govern,m,ent 
The directions of the Estimat~ Committee have been noted. 

[Deptt. of Industrial Development O.M. No. 8-60j74-Cem. 
dated 25th September, 1974] 

Recommendation (81. No. 43, Para 3.20) 
The Commikee regret to note that in the past authorisation for 

cement were issl,led by Cement Controller in excess of the available 
supplies with the result that cement producers exercised their dis-
cretion to choose the consumer for supply of cement' which caused 
avoidable ~rclsbips Imd inconvenience to the authorisation holders. 
The Committee learn that corrective measures have been t.aken in 
this regard since April, 1973 and the authorisations are now being 
issued to match the available supply. The Committee would like 
Government to keep a close watch in this regard and to ensure that 
in futUre all authorisations issued on cement producers are honoured 
and supplies are made in time. 

Reply of Government 
The observations of the Estimates Committee are already being 

irriplemented. 
[~t.. of Ind.lJstrial Development O.M. No. 8-60j74-Cem. 

'"' " ,. dated 25th September, 19741 



Recommendation (SI. No. 44, Para 3.25) 

The Committee feel that considering the existing location of the' 
-ce~ent pluts in the country, the freight pooling system through 
W~lch cement is sold at a uniform f.o.r. destination price, has eel'-
tam advantages. The Committee consider that freight constitutes 
an important component in the determination of the price of cement. 
particuTarly when cement has to be moved from one part to another 
.distant part of the country. They, therefore, feel that any disturb-
ance of the freight pooling system in the present climate of scar-
cities may result in steep increase of prices in deficit areas. 

Reply of Government 

The Tariff Comm~ssion who have recently conducted a compre-
hensive study of the cement industry and the fair ex-works price 
payable to the cement producers, have come to the conclusion that 
in the interest of overall economy and that of the consumer, freight 
pooling system should be continued. They have held that even 
when cement factories come up in deficit areas, freight pooling 
might still have to continue to ensure equal availability and uniform 
price for cement all over the country. They have, therefore, recom-
mended that the position might be reviewed towards the close of 
the Fifth Plan period to see if any modifications are called for in 
the system. Government have agreed with these recommendations 
of the Tariff Commission that, in the interest of overall economy of 
the country and that of the consumer. freight pooling system should 
be continued to ensure availability and uniform price of cement all 
over the country and that the position might be reviewed towards 
the close of the Fifth Plan period to see if any modifications are 
called for in the system. 

[Deptt. of Industrial Development O.M. No. 8-60174-Cem. 
dated 25-9-1974] 

Recommendation (Serial No. 46, Paras 3.48 and 3.49) 

The Committee note that there has been a continuing gap be-
tween the demand and supply of cement in the country and that 
thi-; gap has been widening since 1971. During the year 1973. 
against a demand of about 19 million tonnes. the supply was about 
15 million tonnes i.e. a gap of about 4 million tonnes, in the demand 
and supply of cement. 

The Committee realise that so long as there is a marked gap bet-
ween the demand and availability of cement in the country, .it may 
not be practical to give up entirely. controls o\,'er the distribution 

.of cement. The Committee note that a number of State Govern-
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ment:5 hav.e imposed control on distribution of cement through 
Essential Commodities Act. It is regrettable that in spite of the 
.distribution of cement being regulated under the Essential Com-
modities Act, the existing distribution system leaves much to be 

,desired and there is a wide-spread black-market in cement in 
'VarioU'sparts of the country. The Committee would, therefore. 
urge Government to plug the existing loop-holes in the distribution 
system and to keep a stricter watch to ensure that cement is issued 
to the real consumers and is used for the purpose for which the 
permit was issued. To obviate mal-practices, exemplary punish-
ment should be awarded to delinquent dealers and officials oof.'cerned. 

Reply of Government 

While the present installed capacity of the industry is capable 
·of yielding a production about 17 million tonnes on the basis of 
'85 per cent utilisation of capacity, the actual production has been 
of t'1(' order of 15 million tonnes only due to various constrainb 
like power cuts, non-availability of wagons, inadequate sUl'plies of 
coal etc. which are beyond the control of the producers. As a re-
sult the gap between demand and supply lias become lime more 
than what it should ordinarily be. Cement has been declared as an 
-essential commodity for 'purposes of the Essential Commodities Act, 
1955 and adequate powers have been delegated to the State Govern-
ments under the Act to deal with unsocial elements indulging in 
unethical practices. The observations of the Estimates Committee 

. in regard to the need for meeting out exemplary punishment to 
delinquent dealers and officials has been brought to the notice of 
all State G9vernments and Union Territories for necessary action. 

[Deptt. of Industrial Development O.M. No. 8-60174-Cem. 
dated 25-9-1974] 

Recommendation (Serial No. 47, Para 3.50) 

The Committee feel that while the bulk consumers are generally 
able to obtain their requirements of cement, it is the small con-
sumer who suffers the most, due to shortage of cement and has to 
obtajn his requirements from the market any how. The Committee 
would like Government to take effective measures to see that the 
reqUirements of cement of small consUmers for repairs etc. are met. 
The Committee would like to be informed in detail of the field 
ar:'angements which Government have made or propose to make to 

"achieve this objective. 
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•• PlY of (9o~lit 

Price an. distribution of ctlment is at present regulated jn terms 
of the Cement Control Order 1967, as amended from time to time. 
Under this o,[der, a uniform f.o.r. destinetio:n price is fixed by the 
Central Government, while the retail 01[' wholesale price at which 
a deale:r may sell cement is fixed by the State Governments. Tkle 
State Governments haveal80 been requeated to isaue or(iers 'olnder 
the Essential COlnmodities Act regulating the sale of cement by 
dealers, stockists etc. by grant of licence/permits. Quotas have 
been fixed 1m each State on the basis of their consumption during 
the past five years. These quotas are exclusive of the requirement 
of Central Government works within a Sta.e and those of medium 
and large industries which are met separately by the Centre. 
Within the\!)ulk quotas to each state, specific quantities are als') 
earmarked for irrigation and power projects and the State Govern. 
ments have been informed that the6e specific quotas should not bf,! 
diverted for other uses. Allocations are made in accordance with 
the recemmendation,s of the State Governments. The needs of 
s~ll consumers will, therefore, be cater~d for by the State Govern· 
ments from the quotas allocated by them. Besides, requests of ad 
hoc aUo~~ fram Sta~ Gowrnments are also considered on 
merits dependinl on the anticipated availability of production 
during eaeh quarter. 

[Oeptt. of In.dustrial Development O. M. No. 8-60 /75-Cem. 
dated 25.9-1974] 

Reeommeftdation (Serial No. 48, Para lUi) 

The Committee are concerned to note that leakages of cement 
take place from Government quotas. The Committ~e would like 
Government t~ exercise stricter watch on the consumption of 
cement in Government Departments and to ensure that bopholes 
leading to leakages are effectively plugged. 

The Committee need hardly stress that deterrent action should 
be taken against officials who are found to indulge in such mal-
practices. 

Reply of Government 

Instructions have already been issued to all authorities concern-
ed to ensure that loopholes leading to leakages are effectively 
plugged. 

[Deptt. of Industrial Dev. O.M. No. 8-60j74-Cem. dated 25th 
September, 1974] 
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,...r inf_naatloa eaJted fer br~ Commiite. 

A copy of the relevant instructions issued by Government may 
be furhJ&hed 'for informatiOn of 'the Committee. . 

,[!.ok Sabha Sectt. a.M. No. 613111ECHI74 dated 18th Feb., 1916] 

Reply of Government 

A copy each of the instructions issued to State Governments and 
Central Government Departments are attached. (Appendix VI). 

[Deptt. of Industrial Dev. O.M. No. 8-&l/74-Cem. datea 
19th March, 19715] 

Recommendation (81. No. 51, Para 3.72) 

The Committee also consider that speCific provision for cement 
traffic shoulrl be made in the Railway Plans, after assessing in ad-
vance the detailed requirements of 'the cement industry both for 
the movement of raw materials as well as finished goods so as to 
obviate transport bottlenecks in cement production. As the sources 
of supply of raw material to each cement factory are well estab-
lished ami. the distribution of the finished product is also well 
regulated, the Committee see no reason why it should not be pos-
sible for the Railways to regulate the supply of wagons according 
to the actual requirements through suitable linkages. 

The Committee would like Government to learn from the past 
experience and make these r\etailed asse~sments for cement indus-
try for the fifth Plan in consultation with the cement industry. 
The Committee have no doubt that while making this assessment, 
the production targets fixed for each cement facto~y during the 
Fifth Plan ann the increased requirements for the movement of 
raw materials and finished product would be taken into occount. 
It is also necessary tha t effective measures are taken to improve 
transhipment facilities so as to ensure that the movement of wagons 
is smooth and there are no bottlenecks. 

Reply of Government 

The Railways make provision in their plans aft~r obtaining the 
transport requirement from the concerned Ministries anr\ in con-
sultation with the Planning Commission. To assess the require-
ments for the Fifth Five Year Plan, an Inter-Ministerial Working 
Group on which. among others, the Ministry of Industrial Develop-
ment was also represented. had examined the transport require-
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ments of the cement Industry both for movement of raw materials 
as also finished goods. 

The Working Group was advised .by the Ministry of Industrial., 
Development that the total demand of cement by 1978-79 would be 
arc;>unrl 28 m.t. However, the total licensed capacity was expected 
to go upto 26.83 m.t. The Working Group estimated that the rail 
share of the movement of cement by the end of the Fifth Five Year 
Plan would be around 21 m.t. within the overall target of 335 mil-
lion tonnes of freight 'traffic. The Planning CoT1l.mission· have, 
however, subsequently fixed ~ target 'of 18 million" tOnnl!s 'fotmove- .J 

ment of cement by rail within the overall originating. rail traffic 
target of 300 m.t. 

In adciition to as'Sessments of transport requirements being made 
by the concerned Ministries, the Railways have also taken in hand 
detailed studies in regard to transport of major commodities. A 
study of coal Transport requirement has been already completed and 
similar studies in regard to other major commodities including ce-
ment have been planned. 

So far as regulating the supply of wagons for the Cement in-
(lustry is concerned, the Railways would like to assure the Com-
mittee that wagons are supplied on the basis of actual reqUire-
ments through planned suitable linkages to the extent operationally 
feasible. 

[Deptt. of Industrial Dev. O.M. No. 8-133j74-Cem. dated 3rd Dec. ' 
1974] 

Recommendation (Sl. No. 5%, Para 3.73) 

The Committee would like Government to keep a continuous 
watch on the position of supply of wagons to the Cement Industry 
to ensure that the production of cement at no time suffers due to 
non-availability of requirements of wagons by t.he factories. 

Reply of Government 
Movement of cement by rail is a programmed movement. The 

8nnual target for movement of cement is decined jointly by the 
Planning Commission, Ministry of Industrial Development and the 
Ministry of Railways. Based on the tnr~ets fixerl, a programme 
for daily loaning of cement frem t.he various cement factorie.: is 
drawn up by the Ministry of Railways and circulated to the Zonal 
Railways for guidance and anoption. A daily watch is kept over' 
the wagons loaded by the cement factories v1.'1-a-t'i.~ the daily wap'1ns 
quot3 allotted to ann the indents placed by the factories. The 
TCf''!IOnS for shortfall in the loading, if any, are scrutinised and 
remedial action where indicated, is taken to step up loading allot-
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ted to the factories. Position is reviewed every quarter to take 
Into account any variation in the production schedule. It is the 
constant encteavour of the Government to see that production of 
cement is not affected for want of availability of wagons. 

[Deptt. of Industrial Dev. O.M. No. 8-133/74-Cem. dated 3rd Dec. 
1974]. 

Recommendation (S1. Nos. 53 & 54, Paras 3.79 and 3.80) 

The Committee note that at present most of the cement produc-
ed in the country is packed in jute bags. With the expectect rise 
in production of cement from the present 15 million tonne.; to 
about 28 million tonnes at the end of the Fifth Five Year Plan, the 
requirements of jute for the manufacture of jute bags for packing. 
of cement, would rise from 2.50,000 tonnes (approximately) to. 
'3.00,000 tonnes (approximately). The Committee further note 
that the cost of packing is about 25 per cent of the ex-factory price 
of cement. Thus the problem of packin.r, has assumed great impor-
tane in view of the high cost aoci the tight postion of jute bags 
and the increasing needs of cement industry. 

The Committee note that in several advanced countires, bulk 
supply of. cement is resorted to, on a very large scale which has 
many arivantages. The Committee, therefore, consider that keep-
ing in view the foreign exchange earning potentiality of Jute and 
the high cost of packing cement in jute bags, it is imperative that 
effective measures ,are taken by Government and the cement indus-
try to ensure that as much quantity of cement as possible, is sup-
!,lied to the large consumers in bulk. 

Reply of Government 

The observations of the Estimates Committee have been noted 
and efforts will be marie to ensure that as much quantity of cement 
as possible is supplied to the large consumers in bulk to the extent 
po~sible. 

[Deptt. of Industrial Development O.M. No. 8-601 74-Cem. 
dated 25-9-1974J 

Rerommendation (St. No. 54, Para 3.81) 

The Committee note that the main imperliment in resorting to 
bulk transportation has been the non-availability of self-unloading 
wa~ons or truck mounted carriers. They note that two truck 
mounted carriers haVe been. recently developed and manufactureri 
in the count:y. The Committee would like Government to evalulte 
the performance of the bulk carriers and to effect improvement in 
the light of experience gaineri with a view to economising on pack-
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ing minimising wastage in transportation and preventing deteri'or'a-
tion in quantity ,etc. 

Reply of Government 

The observations of the- Estimates Committee have been noted 
and will be pursued further. 

[Deptt. of Industrial Development O.M. No. 8-601 74-Cem. 
dated 25-9-19174] 

Recommendation (S1. No. 56, Paras 3.92 and 3.93) 

'!he Committee note that 24 Cement duinpsbave b~en set up at 
varIous places in the country. The Committee consider this as a 
step in the right direction as cement can be moved to these dumps in 
block rakes during lean periods of construction activity ahd slack 
season of Rail transport. 

The Committee would, however, like Government to make an 
assessment of the working of the cement dumps to see whether the 
creation of dumps has resulted in av~dance of wastage pilferage, 
adulteration and economy in the cost involved. Based on such asses-
sment, Government should give all encouragement for the creation 
of ' more dumps in the country, if such 'an arrangement is found' to be 
economical. The Committee would, however, like to emphasize that 
sufficient stocks of cement should be kept in difficult and in-accessible 
areas to meet their demands. 

Reply of Government 

A general assessment of the working of the dumps has revealed 
that this helps in ensuring availability of cement at destinations surv-
ed by these dumps. Further assessment of the working of these 
dumps will be made to see whether this has helped in avoidance of 
wastage, pilferage and ecQtlomy in cost. However, it can be said 
that the working of the dumps is economical from the overall point of 
view of the areas served by such dumps as in the absence of such 
dumps, cement will become scarce in those areas and become much 
costlier. 

Government have recently decided on the creation of a dump at 
Jogigopa in Assam to serve those areas in that State to which cement 
was otherwise not moving on account of transport difficulties but will 
be easy to move by road from the dump to be' created at that place. 
Cement producers concerned have been directed to keep sufficient 
$tocks at such dumps for meeting the demands in inaccessible areas. 

[Deptt. of Industrial Dev. O.M. No. B-134J74-Cem. dated 26th 1<'e~. 
1975] 
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RecommendatioD (Sl. No. 57, Para 3.97) 

The Committee note that considerable quantity of cement is at 
present moved by road due iMeT alia to non-availability of railway 
wagons. They further note that the ~iture on road movement 
is reimbursed subject to certain conditions. The CQmn1ittee cannot 
over-emphasise the need for a well co-ordinated plan of movement 
of cement with a view to ensure that cement stocks do not pile up 
at the factories, thereby affecting production and dislocating the dis-
tributiQll system. Since marketing zones of these CE:m.ent factories 
are pre-determined, the Committee see no reason why it should not 
be possible to have a most rational plan for movement of cement by 
rail or road in the interest of meeting speedily the requirements of 
consumers. The Conunittee suggest that G~veInment may consider 
the advisability of having a standing arrangement as exitlting for 
movement of POL where the industry as well as the Ministries of 
Railways and Industrial Development and all others concerned would 
be represented: to approve every month the programme cf movement 
nte Cqmmittee need hardly point out that this would ensure not 
only that the bulk of the cement is moved by rail which is obviously; 
more economical. but would also ensure that the heavy investments 
which have been made in this national enterprise to meet the plan 
requirements are put to tuller use. The Committee however, should 
not be understoqd to be in any way against movement by road but 
what they have in mind is that there should be a rational plan of 
movement in the best public interest as expenditure incurred on 
freight is to be met from the freight pool. 

Reply of Government 

The marketing zones of the cement factories are determined. in 
consultation with the Ministry ot Railways :Crom the point of view 
of availability of rail transport for cement and revised in consulta-
tion with the Ministry from time to time as and when new factories 
come into production. Annual targets for movement of cement by 
rail are ~ determined in consultation with the Ministry of Rail-
ways. As explained against recommendation No. ~9, allocations of 
cement against Central and State Government quotas are made dur-
ing each quarter for the ensuing quarter in consultation with industry 
on the basis of the anticipated availability of cement during the en-
suing quarter. The rail transport movements of cement are !"cview-
ed every month by a high level co.mmittee of F.conomic Secretaries 
1190 L.S.-4. 
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with a view of extent such assistance as may be feasible to the facto-
ries facing movefuent difficulties. Since August; "1973, the Standing 
Linkage Committee under the Department of Mines has also review-
ed the movement of coal to the cement industry and has linked each 
factory to a particular coal field dr coal fieldS for S'Ilpply qf coal. The 
supply of coal to the cement industry is also reviewed by this Com-
mittee every month. A monitoring cell also monitors the progress of 
supplies ot. coal to the cement industry every 10 days on the basis of 
the reports received from the factories. The ptograrhtne of move... 
ment is thus practically reviewed evr!ry tnonth b); high level com-
mittees bn whieh all th~ connected interests are represented. 

[Deptt. of Industrial Development O.M. No. 8-60 1 74-Cem. 
dated z5,.9-i9174] 

Recommendation (Sl. No. 58, Para 3.98) 
The Cominittee also like Govetn.m.ent tq review the pOSition re'''; 

gilrcllng reimbursement of expenditure on fbad lil-ovement:of cement 
With a view to see what further liberalisation i"n" rehhbursementuf 
~xpenses on road transport, is necessary in the inter~tt tlf' sm(')otn 
and qUicker moverrietlt bf cement to thl! consuming centreS" ar,td re~ 

mtlval of tranSpbrt bittlenecks in maXimising prt;tiuetidlt lJf ~emet1t 
ih the factbt'ies. . 

Reply of Government 

The matter regarding reimbursement of expenditure on road 
movement is kept under constant review and liberalisations in the 
following cases have been introduced with a view to encouraging 
road movement in these areas: 

1. Areas served by cement facU¥ies located on metre gauge sec-
tions in Gujarat are allowed reimbursement of road freight at 150 per 
cent of corresponding Railway freight where destinations served in 
Gujarat State are located on broad gauge seCtion arid to which move-
ment by rail is difficult on account of trans-shipment difficulties. 

2. For transpoirt of cement from Jamul and Mandhar factories 
located in Raipur district to destinations iIi Madhya Pradesh which 
are more than 350 kilometres away, re-imbutsenient of freight is 
allowed at the rate of 150 per cent of corresponding Railway freight. 

S. In case of transport of cement by road from Jogig~a Dump 
in Assam, freight reimbursement has been sanctioned at 150 per 
cent ofeorresponding Railway freight for de.stinat~ns beyond ~50 
kilometres. 
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Under the normal operation of' the ~ders, freight reimbursement 
would be admissible equal to 150 per cent of the tmtespet\dJii~ 
Railway freight. ' I 

[Deptt. of Industrial Dev, O.M. No. 8-134j74-Cem. da~ed 26th Feb. 
1975] 

Recommendation (SI. No. 60, Para 3.108) 

The Committee further recommend that advance linkage ot the 
production of cement factories during the Fifth Plan period with 
their marketinJg zones, Should be made, with a view to reduce the 
lead distance to the extent possible so as to economise not only on 
transport costs but also to relieve transport capacity for movement 
of other essen'tiaI goods. The Committee would also like that posi-
tiorl is revi~ed at periodical Intervals in otd~r to erlsut~ \hat· all 
cross moveinf!t1tk are~voided. ,\ . , .' . 

Repiy of Government 
The marketlng zones and pattern of movement to different a~as 

are reviewed periodically as aJ1.d when new factoriM come into 'pro-
duction. Linkages of new production are also made 1n adVAnC\?! whEm' 
the factories are dUe to begin co,mmereinl production ().f cement. , -

tDeptt. of Industrial Dev. O.M. No. 8-60;74-Cen. dated 25th 
Sept~' 197~J 

Recommendation (sl. No. 6i, Para No. 4.21) 

The Committee note that the proved reserves of limestone are. 
mor'~ than adequate 'to cater to the requirements of the cement'indus-
try for the present. As limestone is an important raw material for 
the steel and cement industries and their requitementsare bound to 
increase considerably in the future. it is imperative that the reserves 
of limestone in the country are assessed at an early date. It is essen-
tial that a coordinated programme of survey, investigation and ex-
ploratory drilling for limestone deposits is drawn up and hnplemcntcd 
early. The Committee, therefore recommend that a comprehensive 
plan should lJe formulated to undertake these surveys, ·systematically 
to meet the short term and long form needs of the various industries 
in the country and completed within a time bound programme. 

Reply of Government 
Sufficient reserves of cement grade limestone are available in the 

country for meeting both short term and long term needs of the 
cement industries. These reserves are not evenly distributed over 
the whoi1e country. Thus the Sub-Committee on o~her minerals of 
Central Geological PI'ogrl'lmming Board during its meeting on 9th and 
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10th July. 1974 had observed that "taking the resource position and' 
location of cement plants and proposed steel plants ........ there is 
urgent need for intensification of investigation for limestone in the 
eastern and north eastern sectors of the countrv". The Vth Plan 
Programme and Annu:ll Plan Programme of aSI for 1974-75 have 
given priorities for regional investigation for limestone::; in these 
sector, of course at a comparatively lower key, due to severe financial 
stringency . 

. [Deptt. of Industrial Dev. O.M. No. 8-131/74-Cem. dated 26th Feb" 
1975] 

~ommendation (Sl. No. 62, Para No. 4.2%) 

The Committee noted that the Geological Survey of India has 
prepared a number of exploration programmes for limestone depo-
sits in Northern and Eastern zones which are deficit area so far aa 
cement is concerned. The Committee would like to stress the urgent 
need for proper and fuller investigation of cement grade limebtone in 
deficit areas so that cement plants could be set up in these areas near 
the consuming centres. They would, therefore, recommend that the 
requisite investigations in these areas should be undertaken by the 
Geological Survey of India on a priority basis and completed ~ccord­
ing to a time bound programme. 

Reply of Government 

The Geological Survey of India has made a tentative provIsIon 
of 5000 m. drilling for limestone during the Vth Plan and most of 
these drilling will be carried out i'n the deficit areas, namely eastern 
and north eastern region. Accordingly GSI has included the follow-
ing investigations for 1974-75 F.S. in these zones in addition to the 
northern sector. These are as follows:-

(1) Investigation for dolomites and limestones reserves in 
Kameng district, Arunachal Pradesh. 

(2) Regional assessment by drilling of limestone deposits in 
Shella-Kaslmara area, Khasi Hill district, Meghalaya. 

(3) Cement grade limestone in Garampani-Lanka road Section. 
United North Cachar and Mikir Hill district, Assam, 

(4) Investigation for Cement grade limestone in Jhaloa area. 
Purulia district, West Bengal. 

(5) Investigation for cement grade limestone in ShaH forma-
tion, Simla district. Himachal Pradesh. 

[Deptt. of Industrial Dev. O.M. No. 8-131/74-Cem. dated 26th Feb., 
1975] 
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Recommendation (St. No. 63, Para 4.23) 

The Committee further note that one of the important functions 
of the Cement Corporation of India was to survey, prospect and 
prove cement grade limestone in the country. The Corporation set 
up a Limestone Investigation Division for this purpose but it was 
closed down in 1969 as it had already proved a total reserve of 1017 
million tonnes of cement grade limestone in the various parts of 
the country which were far in excess of its own requirements during 
the Fourth Plan period and as the request of the Corporation to 
treat the expenditure on such investigations, as outright grant or 
as developmental expenditure was not agreed to by Government. 
The Comrnjtt~e feel that Government should have ensured that a 
suitable way wa'i devised to sec that the useful work of the Lime-
stone Investigation Division was continued in the larger intel'ests of 
development of the industry on a long range hash:. Not 
only a valuable period of five years has been lost which 
could have utilised for conducting further survey~ and 
proving more reserves but the expertise and organisation built 
up for this purpose, may have been dissipated during this period and 
would have to be rebulit. Now that the Limestone Investigation 
Division is being revived, the Committee trust that it will be pro-
vided with necessary resources to enable it to effectively perfonn 
its functions of the limestone investigation throughout the country, 
particularly, in deficit areas. 

Reply of Government, 

The observations of the Estimates Committee have been noted 
for compliance, 

[Deptt. of Industrial Development O.M. No. 8-60!74-Cem. 
dated 25-9-19,74] 

~ommendation (SI. No. 64, Para 4.24) 

The Committee note that the work relating to survey prospecting 
and proving of limestone deposits for the cement industry as a 
whole is at present done by the Geological Survey of India, Indian 
Bureau of Mines, the Minerals Exploration Corporation, the Cement 
Corporation of India and the Department of Mines and Geology in the 
State Governments. Coordination between these organisations Is 
stated to have been effected through the meetings of Mineral Advi-
sory Board and the Central and State Geological Programming 
Boards. It is thus evident that there is no single organised agency 
which could specifically undertake this work. The Committee reg-
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ret to note that the existing arrangements in this regard are not 
satisfactory. They would like Government to have a well coordi-
nated programme to assess and locate the av~ilable 1i~estone qepo-
sits in the country expedltiou:,ly in a planQ.ed manner, mori.! parti-
cularly in the deficit areas, in the Nort'1Crn and Eastern States, to 
facilitate the location of cement plants there. 

Reply of Government 

Under the existing arrangements, there is effective liaison bet-
ween aSI, IBM, MEC! CCI Department of Mines and Geology of 
the various States and other Public and Private Sectors through 
Mineral Advisory Board, State Ministers; conference, Central Geo-

. logical Programming Board and its various Sub-Committees. If any 
modificat~on is needed in the light of the experience in relation to 
the specific problems for bringing about better co-ordinations, there 
should normally be no difficulty in effecting such changes and impro-
vements, Precise practical steps can be formulated in relation to 
specific difficulties and requirements, since esiting arrangenwnt:, are 
satisfactory and adequate. 

[Dep~t. of Industrial Dev. O.M. No. 8-131/74-Cem. dated 26th Feb. 
1975] 

Recommendation (Sl. No. 65 Para 4.2~) 

The Committee would like that information regarding the prov-
ed deposits of cement grade limestone in different parts of the 
country should be compiled and published widely with due expe-
qition, so I as to encourage the new entrepreneurs to set up cement 
plants. 

~ply of Gov~rqQlelJt 

Task Force on Industrial Raw materIal-Planning Commission. 
1972, has comp~l~d aI)~~sse~~eq reserve~ of limes~one both grade 
wise, category' wise, State and district wise and free area and lease 
are;l wise. GSI and IBM have jpinHy CQ~p~~~d ~~ up~tt!d ~raft 

. i~V~JltQ~Y for limestone, as .on 1~1-1973, and it is npw under finali· 
.,.~iop ~nd d4-plica~ion by laM· 

{Deptt. of Industrial Dev. O.M. No. 8-131/74-Cem. dated 26th f~· 
1975J 

Recommendation (Sl. No. 86 Para 4.31) 
The Committee note that Northern and ~st~rn Zones ar~ deficit 

in C,~~ent productiDll' They also note that 15 schemes for Northem 
~one Jlnd 10 schemes in Eastern Zone for putting up cement plants 
have already been approved. The Committee would like Govern-
ment to monitor the progress of these projects so that these prolects 
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come up according to the scheduled programme and the targt!ts 
dates for their commissioning and going into production are strictly 
adhered to. 

Reply of Government 

The Ce~eQt Corporation is establishing a Monitoring Cell at the 
!le~dquarters ofganisatiQn as well a~ at the h~adquartefs Qf the pro-
jects to monitor periodically the progress of the various schemes. 
The progress of the various projects under the Cement Corporation 
as well as those set up in the State Public Sector and the Private 
Sector will also be monitored by the Ministry of Industrial Do~velop­
ment in consultation with the Planning Commission. 

[Department of Industrial Development O.M. No. 8-60/74-Cem. 
dated 25th September, 1974] 

Recommendation (SI. No. 67 Para 4.40) 
The Committee need hardly emphasise the advantages flowing 

from having cement plants near all major consuming centres. The 
Committee are also aware that cement industry is mine based a,nd 
location of cement plants has to depend largely on the availability 
of the basic raw material-limestone. The Committee have i~Jready 
urged that the mineral surveys to locate cement grade limestone 
and low grade limestone should be undertaken in the deficit areas 
on a priority basis. The Committee note that low grade limestone 
can be used for production of cement by adopting proper beneftca-
tion process. The Committee have no doubt that after examining 
the economics of the projects, Government Wpuld extend necessary 
facilities and as<;istance to encourage utilisation of low: grado lime-
stone available ill deficit areas, for the manufacture of cement, so 
.as to reduce long haulages and transport costs on cement. 

Reply of Government 
The o~eryatiqns of the Estimat~s Committee hilve been ~oted. 

[Deptt. ()f Industrial Development O.M. N()~ 8~174-Cem. 
dated 25-9-1974J 

Further iaformation called for by the Committee 

Please state precisely whether the recommendation has been 
accepted. 

[Lok Sabha Sectt. O.M. No. 5/3/1/ECII/74 dated 18th Feb. 1975] 
Reply of Government 

Yes, t~e Goverrunent agree. 
[Department of Industrial Development O,M. No. 8-60j74-Cem. 

dated 19th March, 1975] 
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Recommen.dation (81. No. 6S Para '.41) 

The Committee note that the question of giving incentives for 
increasing cement production in the deficit areas is one of the tenns 
of reference to the Tariff Commission. While urging the Tarit! 
Commission to expedite its Report the Committee would like Gov-
ernment to process their recommendations expeditiously in the 
interest of encouraging the setting up of cement plants, particularly 
in deficit areas. 

Reply of Government 

The Tariff Commission has since submitted their final recom-
mendations on th~ cement industry. A copy oqf the Commissions 
report along with a copy of the Government Resolution containing 
their decisions on the report were placed on the Table of the Par-
liament on the 1st August, 1974. Tariff Commi'ssion had recommend 
that the plants set up in remote areas with difficult and compara-
tively inaccessible terrain may be given assistance from the freight 
pool to the extent of the difference between the all India average 
freight in the f.o.r. destination price and freight incurred on the 
transport of cement produced by such units to the nearby areas. 
Government however consider that this would not be the appro-
priate form of assistance but that such units might be considered 
for the grant of an additional incentive price on merits of each 
case. 

The recommendation of the Tariff Commission that the concept 
":of freight pooling should be extended not only upto the nearest rail 

head hut also upto the district headquarters in areas :which are not 
served adequately by the railways has also been accepted by the 
Government. The cost of transport from the rail head to the 

,district headquarters by road would now be covered by the freight 
pool in accordance with the formula for road transport of cement 

,as may be applicable from time to time. 

[Department of Industrial Development O.M. ,No. 8-60/74-Cem. 
dated the 25th September, 1974] 

Recommendation (Sl. No, 69 Para 4.47) 

The Committee are happy to note that Government have already 
approved four schemes for split location of cement plants and two 
more are under consideration. The Committee have no doubt that 
Government would give due encouragement for split location of 
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cement plants, particularly near the consuming centres in the defi-· 
cit areas. 

Reply of Government 

The observations of the Estimates Committee have been noted. 

[Department of Industrial Development O.M. No. 8-60/74-Cem. 
dated 25th September, 19741 

Recommendation (SI. Nos. 70 & 71 Paras 5.19 & 5.20) 

The Committee note that there are seven cement machinery manu-
facturers in the country, having a capacity of 17 standard cement 
plants of 600/1,000 tonnesjday, per annum which would be adequate 
for meeting the requirements of cement plants for the Fifth Fiv~ 
Year Plan period. They further note that all these manufacturers 
are tied up with well-known foreign manufacturers of West Ger-
many, Denmark, U.S., Japan, France and Czhechoslovakia. The 
Committee note that these manufacturers have not so far fully 
assimilated the know-how and still depend on foreign collaboration 
in some critical areas and need extension of their collaboration agree-
ments for further period. The Committee are concerned to note 
that although the cement industry in the country is quite old, the 
cement machinery manufacturers have still to depend on foreign 
know-how in some critical areas. It is well known that apart from 
the out go of foreign exchange in foreign collaborations, the lack 
of complete know-how hinders the optimum utilisation of existing 
installed capacity in the country. 

The Committee have no doubt that if it is found that extension 
of collaboration agreement is absolutely essential in public interest 
then it should be for the minimum period and that full use should 
be made of this opportunity to enSUre that latest know-how for these 
crl'tical items is made available. The Committee would also urge that 
the research institutions should be asked to intensify their work 
iIl these critical areas so as to achieve self-reliance at the earliest. 

The Committee would also like Government to examine the 
feasibility of promoting the idea of the consortium amongst the 
cement machinery manufacturers in the interest of setting up of 
the new units within the country and of promoting exports to other 
developing countries. 

Reply of Government 

It has been decided, as a matter of policy, to stop all foreign 
collaboration in the field of cement machinery industry by 1977-78. 
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!he Ce~ent Research Institute has already been asked to equip 
Itself sUltably to offer technical know-how and assistance to the 
indigenous manufacturers who have been depending so long on their 
foreign collaborators. The machinery manufacturers h~ve already 
been advised about the resolution and guidelines envolved by the 
Gover~ment regarding the cut-off period and the requests received 
froro some of them for extension of collaboration agreement are bdnli! 
dealt with in a manner as to restrict the period upto 1977-78. Requests 
for collaboration or extension of collaboration received thereafter 
will not be considered/permitted. 

[Deptt. of Industrial Dev. a.M. No. 8-130I74-Cem. 
dated 22nd Feb. 1975] 

Recommendation (SI. No. 72 Para 5.27) 

The Committee note that there are long delays by the Heavy 
EngineeriDrg Corporation and the Heavy Electricals Ltd. in the 
delivery of heavy castings and heavy duty motors, required by tl)e 
cement machinery manufacturers. The delay in the supply of these 
items has resulted in consequential delays in the commissioning of 
cement plant. The Committee would like Government to take 
concerted measures to see that delivery S<!hedules, quoted by the 
HEC and HEL for supply of heavy c&.stings and heavy duty motors, 
are reasonable and that they are adhered to, so that there are no 
delays in the creation of new capacity for cement production in the 
country during the Fifth Plan. 

Reply of Government 

~g8,rcUng d~ay in supply of ~eavy ca.stings by H~ it is re-
rnar~ed ~at it is a fact that ~ltho~i.h the indi8eI)C;>us m~ufacturers 
o£ cemen\ Machinery had pl~ced or~~s ~n ~EC for s,u:pply of ~e.avy 
castings, HEC failed to supply th~e iq time. ~ C\ ~esult of ~is, 
import of these items had to peen allOWed to cement Machinery 
manufactllrers to expedite C9mmis~io~g of th, c~en~ pla:qf:s. ~ 
far as Electric Mptol'S are conce~e.cl, pep~rUn:ent I?f II~VY Industry 
C\l'e not aware of any specific ins~ances where import was allowed 
for these items due to' delayed delivery by HEL. The HEe and HEL 
a~e b~ing addres~ed suitably by that Department in the matter to 
ensure that the delivery schedule for supply of heavy castings and 
heavy duty motors are adhered to by these two undertakings. 
[Deptt. of Industrial Dev. O.M. No. 8-130j74-Cem. dated 22nd Feb. 

1975] 

Recommendation (Sl. No. '13 Para 5.U) 

The Committee further suggest'-that~the progress in the commis-
tdoning of cement plants should be closely monitored by Government 
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and through coordinated efforts, it should be ensured that there are 
no bottlenecks in their timely commissioning. 

Reply of Government 

It has already been c;iecided that the commissioning of cement 
plants should be closely monitored in the Ministry of Industrial 
Development. 

[Department of Industrial Development O.M. No. 8-60/74-:Cem. 
dated 25th September, 1974] 

Recommendation (Sl. No. 74 Para 5.29) 

The Committee also note that Government recently allowed 
import of certain critical items for cement industry which are indi-
genously available but hampered progress because of delays in their 
delivery. They further note that Government are trying to ma~e 
a provision of foreign exchange element of 7 per ce~t for cem~t 
industry during the Fifth Plan so that the industry may not suffer 
for want of indigenous availability of certain items. The Committee 
would like Government to identify the critical items required to 
b~ imported. after making realistic assessment of the indigenous 
availability of the various parts required for cement plants 'lnd make 
necessary foreign exchange available for the import of those items 
so that the progress. of installation of the cement plants is not 
adversely affected on that account. 

Reply of the Government 

A,t pr.esent a pack value of impor~ed components of Rs. 12 l~khs 
g~r plant for ~ ~et proces~ cement plant and Rs. ~9 lakhs r tr plant 
w,r ~ PfY .proc~$. ce~e~t pl~~t h~s b~n fixed. The items included 
iu this pack value consist of the following items:-

1. Heat resistant and specialised parts, control instruments, 
etc. for cooler. 

2. ~nst~ent~tion for kiln and coal mill. 
3. Oil firipg eq~ip'ment where oi~ qring is resor~ed to. 
,. Instrumentation for cement ~ilL 
5. Special parts for cerrtent ml"ll dust collector plant. 
6. Special parts for cement transport equipment. 
7. Motor reducer for air distributor for slurry silos. 
8. Bag sewing and bag branding machine. 
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9. Pneuatic extraction devices for cement, special parts for 
transport to packing machines. 

10. Special parts for dust collector. 
11. Hoisting machinery, grab and electrical equipment for 

overhead grab crane. 
12. Special chains for conveyor/elevators. 
13. Ball and roller bearings not made in the country. 
14. Miscellaneous parts of proprietary or of special nature. 

[t will be seen that most of the items are of bought out nature. 
However as and when import applications are received, the list of 
items proposed to be imported are scrutinised from indigenou;, angle 
and imports of only those items which are not available from indi-
genous manufacturers are permitted. In this connection it is pointed 
out that although items like heavy castings and gears are not 
included in the list of imported items, import of these items had 
to be allowed in the past from delivery angle. Similarly import 
of steel plates are also being permitted according to import policy 
10 vogue from time to time due to acute shortage in the country 
of these items. 
[Deptt. of Industrial Dev. O.M. No. 8-130/74-Cem. dated 22nd Feb. 

1975] 

Recommendations (SI. Nos. 75 and 77 Paras 5.41 and 5.43) 
The Committee note that the unit capacity in Indian cement 

industry at present ranges from 60 tonnes to 1000 tonnes per day. 
The existing trend in other countries is for unit capacity of 1500 
tonnes per day and more in one line. In some countries, it is as 
large as 3000-4000 tonnes. It is well known that there are obvious 
advantages of economy of scales in larger capacities, not only in 
terms of capital costs but in production costs as well. It Is, there-
fore, necessary to go in for bigger size cement plants in the country. 
The Committee would, therefore like Government to examine the 
feasibility of introducing bigger size plants in the country to be in 
tune with world trends. 

The Committee note that the existing cement manufacturing 
capacity in the country could develop a comfortable surplus if the 
cement machinery manufacturers are diverted to the produr.tion of 
bigger size plants of 1000-2000 tonnes per day for which facilities are 
stated to be available. The Committee hope that by bringing about 
standardisation of cempnt plants and production of larger size plants 
in thf' country, the cement machinery manufacturers would not only 
meet the requirements of plants by the cement industry in the 
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country but would also be able to export cement plants to foreign 
countries and earn much-needed foreign exchange. 

Reply of Government 
In view of the economies in capital ouUay and production cost on 

the one hand and the increasing freight, and cost of steel, coal and 
electricity etc., the present day trend is fndeed towards larger size 
single Wlit plants. Though there are at present seven plants with 
more than 2000 tpd capacity in the country, they are all based on 
multiple kilns of smaller capacity. In this context, the work of 
engineering the first 2000 tpd cement plant in the country is being 
actively pursued by tht" NCST Panel on cement machinery Dpvelop-
tIlent with the C.R.!. as the nodal point; CRI has already matde avail-
able a comprehensive document to form the basis of discu5sion. 

[Deptt. of Industrial Development O.M. No. 8-130J74-Cem. 
dated 22nd Feb. 1975] 

Recommendation. CSI. No, 76, Para S.U) 
The Committee note that the work of standardisation of cement 

machinery has been entrusted to a Committee which was set up for 
this purpose in March, 1973. While the Committee regret the delay 
in taking up the question of standardisation of cement machinery by 
Government so late, they wo~d urge Gov~mment to ensure the 
expeditious submission of the report on standardisation by the 
Committee and early decision on its implementation in the interest 
of economic and efficient production. 

Reply of Government 
Standardization of cement machinery-Seized of the problems 

arising from multiplici~ of desagns and sizes of cement plants 
manufactured in India and their effect on cost and delivery 
schedules, the Government had asked the India Standards Institu-
tion early in 1973 to bring about rationalisation and unification in 
the field of cement plant and machinery. A" the Cement Research 
Institute of India (CRI) was already studying the question of 
standardization of cement plants for some years, lSI constituted a 
technical committee on the subject headed by Dr. H. C. Visv~svaraya, 
Director, CRI. Since its constitution, the Committee has held six 
meetings and issued two draft standards-one on Dimensioning 
Cement Rotary kilns and Auxiliaries and the other on Design 
Criteria for Dimensioning Cement Rotary Kilns and Auxiliaries. 
These drafts which are now on wide circulation both within the 
country and abroad for eliciting comments will shortly be reviewed 
in the light of the comments received. 

[Deptt. of Industrial Development O.M. No. 8-130i74-Cem. 
dated 22nd Feb. 1975] 
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The final decisiona taken on the two draft standards viz. one 
on dimensioning Cement Rotary Kilns and Auxiliaries and the 
other on Design Criteria for dimensioning cement Rotary Kilns and 
Auxiliaries may be intimated to the Committee. Further pI-ogIo'am, 
tnes in standardisation of cement machinery may be commurucated 
to the Committee in due course. 

Recommendation (SI. No. 78, Paras 6.14 and 6.15) 

The Committee regret to note that the annual expenditure on 
Rand D by the cement companies during 1969-70 was of the ~er 
of 0.2 per cent of turn-over and that this. is less than half the 
Gross National Expenditure on Rand D in India. of 0.48 per cent. 
The Conunittee further note that this is very small compared to 
annual expenditure on R and b in many other countries, such as 
USSR, USA, UK and Japan. 

The Committee need hardly e~phasize the need for a strong 
Rand D base for cement industry to meet the many challenging 
problems faced by the industry and to keep pace with the lateSt 
ch!vetopments and, therefore, recommend that greater ~ttenti6n 
should be paid in strengthening '.he existing Rand D facilitie~ In 'the 
cement units. 

Reply of Government 

The observations of the Estimates Committee have been brought 
to the notice of all the cement producers for necessary action through 
the President, Cement Manufacturers Association. 

[Deptt. of Industrial Dev. O. M, No. 8-60/74-Cem. dated 
25th ~pt. 1974] 

Recommendation (SJ. No. 79, Para 6.16) 

The Committee note that with the setting up of the Cement 
Research Institute, a beginning has been made for a strong centralised 
R&D base. The Committee trust that this Institute would ~ndea~ 
vour to meet the needs of research in various aspects of cement 
technclogy and both Government and the Cem-ent industry would do 
their best in strengthening the Institute both in terms of providing 
finance and equipment. 

Reply of Government 

The ex-works price payable to the cement producers, as per the 
reco1n.mendtltions of t:he' Thrift CdrnmiSsion and accepted by the 
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Government, includes an element of 50 paise per tonne which is 
~uired to be deposited by each producer til a separate Research 
Account with the central Govemmeht to be utilised by the Govern-
ment for assisting the Cement Research Institute of India and such 
other Centrally organised research organisation which may be doing 
"research and development" work in the interest "f the cement 
industry as a whole. The industries will accordingly with effect 
from the 2nd August, 1974, from which date the new prices h:1VC' 
come into eft'ect, Will be paying at the rate of 50 paise per tonne to 
the Cement Research Account. 

[Deptt. of Industrial De-v. O.M. No. B-60/74-Cem. dated 
25th Sept. 19741 

Recommendation (s). No. 80, Para 6.17) 

The Committee would like to stress that in view Of the limited 
resourees available for research in oureountry,care· should be 
taken to identify the areas Of research which heed hninedia~ atten-
tion and thereafter proper priorities should ~e'd!'awh ti~. It is al~ 
eSsentiltl that research is uhdertaken under trmejbound programme, 
\vith the cost of research estimated before hand. The Committee 
would urg,e that these programmes should be periodically reviewed 
to assess the results of the research work done and whether the 
results were commensurate with the time, energy and resources 
utilised. 

Reply of Government 

The observations of the Estimates Committee have been ncted 
for compliance. 

[Deptt. of Industrial Dev, O.M. No. 8-60/74-Cem. dated 
25th Sept. 1974) 

Recommendation (SI. No. 81, Para 6.18) 

The Committee hope that since the areas of research so far at; 
cement ihdUstry is concem.ed eiln easily be tdentified, the Cement 



56 

Research IllBtitute would undertake research in those areas to 
bring about the necessary technological solutions. 

Reply of Government 

The Cement Research Institute of India (CRI) has formulated 
the R&D Base Plan for Cement industry, and is pursuing work 
()n the areas identified therein with a view to bringing about the 
necessary technological solutions. The Plan, which is formulated 
through nominative and normative technolo'gical forecasting, is 
constantly updated in details through periodical issue of question-
naires to the industry, special studies, communications, discu!'sions 
and seminars. Thus the Plan of R&D of objectives is a rolling 
Plan from which flow the Institute's Continuing Mi'ssions and Pro-
grammed Missions. Recently, a questi~nairl! has also been issued 
to the cement industry to pin-point priority areas for R&D work 
and the suggestions received are being analysed. A Research 
Advisory Group consisting of members from industry, education, 
research professional and government advises on the matters rt:lating 
to research, development and engineering in the cement industry to 
be implemented by CRI. 

[Deptt. of Industrial Dev. O.M. No. 6-136/74-Cem. dated 26th Feb. 
1975] 

Recommendation (S1. No. 82 Para 6.23) 

The Committee note the requirement of jute bags for packing 
cement would be almost 3,00,000 tonnes at the end of Fifth Plan 
period. They also nOote that cost of packing accounts for 25 per cent 
of the ex-factory price of cement. The Committee need hardly 
Rtrcss that the research on alternative cheaper packing materIal has 
s.'isumed 'greater urgency, more so, because of the need for higher 
exports of 'jute products to earn foreign exchange. The CQIIlffiittee 
would urge that vigorous efforts should be made by the Cement 
Research Institute to develop cheap packing material, for supplies 
-of cement to small consumers. 

Reply of Government 

Certain difficulties in regard to loss of cement by seapage from 
the bag, deterioration due to ingress of moisture and even rejection 
and consequent losses have often been expressed in regard to the 
present jute bags used for packaging of cement. In order to avoid 
these losses and modifying the present bags, CRI has done c()nsider-
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able laboratory investigations and industrial trials, and has developed 
five improved designs of bags utilizing a composite construction. 
Keeping in view the strength requirements of such a bag, the total 
grammage of jute used in the improved bags has been lowered. How-
ever, with the recent oil crisis, the costs of bitumen and plastic have 
risen sharply. Hence the problem is under active review in the 
changed economic situation and alternate packaging materials, design 
is being worked out in addition to that required for bulk packaging. 

[Deptt. of Industrial Dev. O.M. No. 8-136/74-Cem. dated 26th Feb. 
. 1975] 

1190 LS-6. 



CHAPTER 10 

RECOMMENDATIONS WHICH THE COMMI1TEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENTS 

REPLIES 

Recommendation (S1. No. 17 P8l'8 2..") 

The Committee would like Government to fix the annual target~ 
of production of cement during each year of the Fifth Plan period 
and to publish the same in the Fifth Plan document itself to facili· 
tate a close watch being kept on the perfo.rmance of this key sector 
industry. 

Reply of Government 

This recommendation has been examined in the Planning Commh-;-
sion. The targets of capacity and production for a number of indus-
tries including cement are given in the Draft Five Year Plan docu-
ment. Further the Planning Commission brings out Annual Plans in 
which antiCipated production for a selected number of industries i~ 
indicated. The targets mentioned in the Fifth Plan document would 
indicate the direction in which the industry is e,.:pected to move for-
ward; on the other hand, the anticipated 'production projected in the 
Annual Plans, shows year to year movement of the industry towards 
the achievement of the physical targets indicated in the Fifth Plan. 
The fixation of annual targets of production of cement for each year 
of the Fifth Plan period at the time of the finalisation of the Fifth 
Plan itself presents serious difficulties. The Planning CommiFsion 
will, however, attempt to indicate the progress expected 1n the 
cement industry annually or periodically in relation to the Five 
Year Plan targets. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. 
dated 19th March. 1975] 

Recommendation (SI. No. 2t Para 2.81) 

Considering the long gestation period of the cement industry. the 
Committee urge that Government should take advance action for 
creation of additional capacities for the 6th Plan period so that in the 
early years of that period, cap~cities develop and production hegins.. 

58 
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The Committee also suggest that any reappraisal of licensing policy 
regarding cement, industry should be done at the time of mid-term 
appraisal of the Fifth Plan, that is, well in advance of the commence-
ment of the 6th Plan so that needless delays in licensing new units 
or expansion are obviated. 

Reply of Government 

As already indicated earlier, it is not intended to restrict licensing 
of further applications for the setting up of additional capacity for 
production of cement. This is a continuing process and application.~ 
from interested entrepreneurs will be considered. on merits and many 
of the applications which are likely to be approyeq hereafter .can 
naturally be expected to come lnto production during .the: Sixth :P}an 
period. However, the recommendations of the Committee are being 
~rought to the notice of the PI,~imin~ Commission. 

[Deptt. of Industrial ·Dev. O.M. No. 8-60/74-Cem. dated 
25th Sept. 1974] 

Recommendation (SI. No. 35 " 37 Para .2.146 & 2.154) 

. The Committee note that the IDBI is already skowing interest iIi 
the formation of consortia of all financial institutions. The Committee 
'hope that once the requirements laid down by the financial institu-
,tions are satisfied, there would be no delay in finaliSing the loan 
terms and in providing finance in the interest of achieving planned 
targets. The Committee would also like that the terms and cundi-
tions under which finances would be available to the Cement Indus-
try are well publicised so that new entrepreneurs also be tlttractcd 
to set up cement plants, 

The Committee hope that the two factors, namely, increase in 
producticn fOT the same quantum of raw materials and the less intake 
of coal would enco,urage the cement factories to go in for dry process 
by raising the necessary capital from their internal resources. The 
Committee WOUld, however, like Government to examine, within the 
overall availability of finances from the public finanCial institutions, 
the question of extending special financial facilities by these institu-
tions to the cement factories. 

Reply of Government 

. The Industrial Development Bank of India had advised Ministry 
of Finance that the points raised by the Estimates Committee (5th 
Lok Sabha) on the availability and distribution of cement were dis-
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cussed at the Inter-Institutional Meeting held on 6th January, 1975; 
The term lending institutions are generally in agreement with the 
recommendations of the Estimates Committee as they attach very 
high priority to the financing of cement units in the country and 
within the overall limitations of the financial resources, they would 
be willing to assist all viable projects. If the normal criteria with 
regard to debt-equity ratio, promoters' contribution, technical feasi-
bility, economic viability and financial soundness were met and 
various statutory and other formalities were complied with there 
would not be any avoidable delay in providing financial assistance 
to such projects. However, additional investment in a highly capital 
intensive industry like cement would be attracted only if a remu-
nerative price was realised by the industry. Therefore, it is not so 
much a problem of finance but the viability of the project. 

With regard to the question of extending special financial faci-
lities 10 'the ebent inBustryand their publicity, it may be added, 
that theterm4.ending institutions do not have special terms and 
conditions for cement industry as such. The terms and conditions 
including ·theconcessional facilities available to new units being set 
up and or expansion! diversification of existing units in backward 
areas are, however, being .publicised from time to time through 
issues of. brochures, annual reports etc. Further the entrepreneurs 
who are in a position to promote cement projects involving a large 
capital outlay, are usually well aware of the terms and conditions of 
fmancial assistance from the institutions. 

LIC and UTI are primarily investment institutions. Both are 
engaged in mobilising the savings of the public in the fonn of 
policies and units. Naturally, LIC and UTI have to invest the funds 
in concerns which give reasonable return on the investment con-
sistent with safety of the funds and the financial 'assi~tance' extended 
by them to industrial concerns is incidental to their investment acti-
vities. As far as LIC is concerned, over 75 per cent of its investible 
funds are committed to socially oriented projects and Central and 
State G~vern.ment Securities which are at low rates of interest 
Taking an overall view, it is difficult for both of them to consider 
granting financial 'assistance' on concessional terms to any industry 
including cement, and therefore, the question of publicising the 
terms and conditions of their participation in financing of a project 
on concessional terms does not arise. Nevertheless, through their 
participation in financing industrial projects, in all appropriate cases, 
along with other institutions, LIC and UTI extend 'assistance' to 
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ward areas. 

[Deptt. of Industrial Development O.M. No. 8-135!74-Cem. 
dated 22nd Feb., 1975] 

RecolJlmendation (Sl No. 36, Para 2.153) 

The C:munittee consider that, in view of district advantages of 
having dry rotaries in cement manufacture both in terms of pro-
ducti"on and coal consumption, Government should encourage, 
wherever it is feasible to do so, the cement factories to swi~h OVEr 
to dry process. For tliis purpose, the Government may consider the 
setting up of a technical cell either under the Ministry of Industrial 
Development or the Cement Research Institute which is also mainly· 
financed by Government which can keep in touch with the factories 
and render technical advice and help to the factories for ~onverting 
the wet into dry pr.ocess, 

Reply of Government 
The present tr~nd in the industry is to set up m.ore and more dry 

process plants in view of the economy in fuel consumption, 
Requests for conversion of wet process into dry proce~s are also 
considered. The setting up of a technical cell either in the ~inis­
try of Industrial Development or the Cement Research Institute as 
proposed does not appear to be necessary in view of the trend already 
noticed in the industry for the establishment of dry proce5.s plants 
and for conversion of wet process into dry. process. 

[Deptt. of Industrial Dev. O.M. No. 8-60/74-Cem. dated 
25th Sept. 1974] 

Recommendation (81. No, 45, Para 3.26) 
While the Committee recognise that freight pooling system ser-

ves certain social purposes inasmuch as it ensures the availability 
of cement at a uniform f.o.r. destination price throughout the country, 
they would, however, like Govermnent to undertake a detailed 
study to see whether the freight polling system has, in any way, 
inhibited the establishment of new cement factories in scarcity areas 
in the Northern and Eastern regions and the extent to which it has 
resulted in irrational movement of cement and strain on rail trans-
port. Based on such a study, Government should take effective 
measures to encourage the setting up of cement factories in scarcity 
areas in the interest of rationalisation of movement. 

Reply of Government 
The Tariff Commission who have recently conducted a com~ 

prehensive study of the cement industry and the fair elll-works 
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price payable to the cement producers, have come to the conclusion 
that in the interest of overall economy and that of the conswner, 
freight pooling system should be continued. They have held that 
even when cement factories eome up in deficit areas, freight pooling 
might still have to continUe to ensure equal avallability and uniform 
price for cement all over the country. They have, therefore, recom-

, mended that the position might be reviewed towards the close of 
the Fifth Plan period to see if any modifications are called for in the 
system. Government have agreed with these recommendations of 

. the Tariff Commission that, in the interest of overall economy of 
the country and that of the consumer, freight pooling system should 
be continued to ensure availability and uniform price of cement all 
over the country and that the position might be reviewed towards 
the close of the Fifth Plan period to see if any modifications are 

, called for in the system. 

[Deptt. of Industrial Dev. O. M. No. B-60/74-Cem. dated 
25th Sept. 1974] 

Recommendation (Sl. No. 55, Para 3.85) 

While the Committee agree that loading and movement in block 
rakes is advantageous for the Railways in the interest of quicker 
tern-round of wagons and consequential improvement in their 
availability, they however feel that the problem of each industry 
should be fully considered before insisting on loading in block rakes. 
It has to be examined whether movement in block rakes is condu.cive 
1.0 the efficient distribution of the commodity. The Committee would 
therefore like that the matter should be revised in detail in full con-
sultation with the Cement Industry. The Committee feel that there 
should be advance planning for an integrated and well-co-ordinated 
movement of cement. It is also necessary to ensure that this arrange-
ment leads to efficient distribution of cement and the interest of 
consumer does not suffer. 

Reply of Government 

It is the policy of the Government to plan transport of major 
commodities in block rakes to the extent feasible. This step has been 
taken with a view to achieving a quicker movement of commodities 
and reducing the turn-round of wagons. In accordance with this 
polky, some of the major commodities including cement, are already 
moving in increasing quantities in block rakes to nominated/selected 
paints. The interc3ts of the consumers are duly taken into account 
before movement in block loads to selected points/destinations is 
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decided upon. The Government would like to observe that tht~ 

movement in block rakes is a step which would help in the efficient 
distribution of the commcdity. for the distribution from the stock-
yards, depots or dumps to nearby consumer centres can he conven-
ienUy arranged. Nevertheless, the movement in block loads is not 
exclusive of piecemeal movements. The movement in block loads, 
as mentioned earlier is arranged to the extent feasible llnd to the 
LWmillated/selccted points only. Residual movements take place in 
piecemeal to take care of small consuming centres. 

With regard to Committee's observations tpat there shOUld be 
advance planning for an integrated and well co-ordinated movement 
e! cement, it may be mentioned that the movement of cement by rail 
is already a planned movement. As mentioned in remarks against 
NlCOmmendation No. 52 the movement of cement is programmed in 
consultation with the Ministry of Industrial Development and 

.P'l.anning Commission. 
[Deptt. of Industrial Development O.M. No. 8-133/74-Cem. 

dated 3rd December. 1974] 

&ecommendation (Sl. No. 84, Para 6.33) 

The Committee would stress the need to give deterrent punishment 
to persons responsi'ble for adulteration. 

Reply of Govern.ent 

A3 already stated, cement is an essential commodity under the 
~sseritial Commodities Act and adequate powers are available to the 
State Governments to proceed against persons responsible for adul-
teration. 

[Deptt. of Industrial Dev, O. M, No. 8-60/74-Cem. dated 
25th Sept. 1974] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (S1. No. 14, Para 2.61) 
The Committee note that on the basis of licences/letters of intent 

already issued by Government, the capacity that i~ expected to be 
installed at the end of the Fifth Plan period, is 32.482 million tonnes. 
but the actual availability would be only 23.21 million tonnes. 
Thus on the assumption that even if the entire capacity licensed 
comes up, there would still be a shortfall of more thah 4 million 
tonnes in the production target of 28 million tonnes. The COm-
mittee no not find any reason for optimism 011 the part of Govern-
ment that with the existing capacity licensed, the target production 
of 28 million tonnes could be achieved .at the end of the Fifth Plan 
period. They would therefore like to be apprised how the Govern-
ment propose to aohieve the target of 28 million tonnes with the 
capacity already licensed. 

Reply of Government 
While the Task Force on the Cement Industry estimated the 

demand at the end of the Fifth Plan at 28 million tonnes, the target 
for cement production in '1978-79 has been fixed in the Fifth Plan 
document at 25 million tonnes only. Every effort is being made to 
achieve this target by way of additional capacity, by grant of letters 
of intentllicences. This a continuing process and applications for 
setting up capacity are being considered on merits as and when re-
ceived. Utilisation of other industrial waste like blast furnace slag, 
fly ash ann other pozzolanic materi.als in increasing the cement 
production out of the existing capacity is also being resorted to. 
A big role in meeting the gap is envisaged for the Cement Corpora-
tion during the Fifth Plan and the Corporation is expected to set 
up an additional capacity of about 3.18 million tonnes. 

[Deptt. of Industrial Development O.M. No. 8-60/74-Cem. 
dated 25th September, 1974] 

Further information called for by the Committee 
PlPlise state wthether the target of 28 million t.onnes of cement 

by tne ~nd of the Fifth Plan is likely to be achieved. If so, please 

C' • ) : 



65 

give details of the plans prepared in t.his connection. 

[Lok Sabha Sectt. H. O. M. No. 5/3/1/E.C. II/74 dated 18th Feb. 1975} 

Reply of Government 

The Task Force on Cement Industry had estimated the demand 
for cement at the end of the 5th plan at 28 million tonnes. In the 
Fifth Plan dO!Cument, however, the target has been fixed at 25 
million tonnes of production corresponding to a capacity of about 
29 million tonnes. The additional capacity that has to be built up 
to meet the anticipatec\ demand is; therefore, of the order of 10 
million tonnes. With a view to achieve the target, LicencesiLetters 
of Intents for additional capacity of 20.15 million tonnes have been 
issued. It is anticipated that additional capacity to the extent of 
about 5.74 milliontonnes is likely to materialise by the end of F;fth 
Plan as per details given in APPENDIX VII. 

[Deptt. C?f Industrial Development O.M. No. 8~174-Cem. 
. dated 19th March, 1975]~ 

Comments of the Committee 
Please see Comments under Chapter 1. 

Recommendation (SI. No. 28, Para 2.12) 
The Committee note that the availability of fly-ash it at present 

4 million tonnes from 30 thermal plants in different parts of the 
country. This is expected to be of the order of 8 million tonnes 

. at the end of the Fifth Five Year Plan. The Committee regret t.o 
·note that although fly-ash is an established pozzolana and is being 
utilised as an additive to cement by ,;everal countries, it has not so 
far been used in our country for the manufacture of cement. 

Reply of Government 
Utilisation of fly-ash for the manufacture of pozzolana cement 

is also being explored. The Cement Corporation is exploring ,the 
possibility of setting up a plant fo,r the utilisation of fly-ash availa-
ble from Badarpur thermal station. 

[Deptt. of Industrial Development O.M. No. 8-60/74-C~m. 
dated 25th September, 1974] 

Further information called for by the Committee 

What progress has been m.'~r1.e in the setting up of the plant at 
Badarpur for utilisation of fly-ash. What other steps are contemp-
lated to utilise the fly-ash which would be available in increased 
quantity during the Fifth Plan. 

[Lok Sabha Sectt. O.M. No, 513111E.C.III74 dated 18th Feb. 1975J 
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Reply of Government 

There is no further progress in the setting up of the plant at 
Badarpur by the Cement Corporation of India. However, the Mi-
nistry of Works and Housing, who have been examining various 
possibilities for utilisation of fly-ash in Building Construction as 
part replacement of cement or as cementing medium in combina-
tion with lime, have issued detailed instructions to all the State 
Governments and other concerned authorities vide their circular 
letter No. 16012/1/75-PS, dates the 4th March, 1975 (APPENDIX-
VIII), advising them to utilise the ~-ash, wherever possible. 

[Deptt. of Industrial Development O.M. No. 8-60/74"Cem. 
dated 19th March, 1975]. 

Comments of the Committ.-.. 

Plt~ase see comments under Chapter I. 

Recommendation (SI. No. "9, Paras '3.52, 3.53 and 3,M) 

The Committee note that due to the short-fall in production of 
l.'ement during 1973, Government have introduced strict measures 
to distribute the limited supplies of cement on a rational and equi-
table basis to the State Governments and the quotas of cement for 
Sbte Governments for 1973-74 (July-June) have been initially 
fixed on thc basis of 110 per cent of the average level of supplies, 
received by each State during the past five years from 1968-72. 
The State Governments have been asked to coorcUnate the require-
ments of all the Departments, organised industries and bulk con-
sumers as well ~ public. 

The Committee consider that the existing arrangements for fix-
ing State quotas are not satisfactory and should be replaced by a 
more methodical and systematic assessment of the requirements of 
the States, taking into account the latest requirements of public 
sector projects, organised and non-organised sectors of the industry 
and other public utilities, the housing needs of the public, both in 
rural and urban areas. etc. The Comm!ttee would urge th0 Govern-
ment to review the State quotas of cement accordingly at an early 
date. 

The Committee note that till 1972. the quantity of cement sup-
plied to Government departments including public undertakings and 
organiseci. sector of industries etc., was roughly 40 to 42 per cent of 
the total cement production in the country, The remal'ning 60 per 
cent was available for free sale to the public. The Committee have 
been informed that since 1973, the requirements of cement for Gov-
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emment departments, both Central and State Governments, have 
considerably, increased and about 60 per cent of the overall supply 
is earmarked for them. In addition, 10 per cent is meant for orga-
nised sector like industries, semi-government bodies, etc. The 
balance 30 per cent of production only as available for salt~ to the 
public. Thus there has been a drastic cut in the free sale of cement to 
the pUblic. While the Committee realise that Government projects 
Should have a high priority in the allocation of cement, they never-
theless feel that reasonable cement requirements of public should 

. also be met. The Committee feel that the short-fall in production 
of cement, coupled with the drastic cut in the free sale quota, is 
one of the main contributory fadors in creating scarcity conditions 

. and emergence of black-marketing in cement. The Committ(~c eon-
sider that Government should undertake a comprehensive review 
of the requirements of cement for Government departments with a 
,;ew to see to what extent construction activities, involving consider-
able consumption of cement, can be postponerl. or staggered without 
having any adverse effect on production activity and Plan program-
mes. The Committee feel that Government should curtaU the pro-
duction of cement to the extent possible and exercise utmost ceO-

. nomy in the use of cement in Government constructions. It would 
al..:zo be desirable if consumption of cement for beautification schemes 
is ctiscouraged by Government till the scaI"Cl"ty ot cement persists. 
The Committee have no doubt that these measures woulc! result ·in 
larger availability of cement to the public and woulci. create a cli-
mate of confidence in them. 

Reply of Government 

The need for fixing State-wise quotas did not arise till the begin-
ning of 1973, when scarcity conditions began to develop as a result 
of loss of production due to various constraints on production. It 
w.as, therefore, decided to fix .a State-wise quota on the basis of the 
past average consumption of each State cturing the ,receding five 
years for the period 1968 to 1972. The system followed in this con-
nection is brieffly described below. 

The expected availability of cement in a quarter (three monthly 
perioci-January to March, April to June and so on) is asses~d be-
fore the bcgi~ing of the relevant quarter in consultation with the 
cement producers in the country .and distrlliution thereof is made 
under two sectors viz. Central sector and State sector. Details of 
procedure of allotment under the two sectors is as follows: ---
Central Sector 

This consists of demands from Government Departments, public 
sector undertakings and organised industries-large-scale or medium 
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scala-in the private sector. The demand of various Ministries! 
Departments of the Government of India for cement re4Ulrec\ b~ 
them .as well as projectAi and public sector undertakings under them 
is ascertained. Depending upon the priority nature of the demand, 
the availability quotas are fixed for various MinistrieslDepartments 
and indicated to them. They are then required to indicate the dis-
tribution for various indentors and on receipt thereof the Regional 
Cement Officers (there are at present four Regional Cement Officers 
at New Delhi, Madras, Calcutta and Bombay) are advised to issue 
release orders in favour of the in den tors on various cement factories. 
In making these allotments, high priority sector demanrVi, like 
Defence. Irrigation and Power, Steel, Mines, Railways are practically 
met in full. 

Depending on availability, a lump-sum quantity is kept ior being 
allotted to the organised indUstries and lumpsum quantities there-
from are placed at the disposal of the four Regional Cemeht Ofticers. 
The demands of these industries are routed through Centrally regis-
tering authorities like DGTD, Iron ann Steel Controller, Textile 
Commissioner etc. and release orders for cement are issued in their 
favour by the Regional Cement Officers according to availability of 
cement in their respp.c:t:Vf> re/llons. 

State quotas' 

The quotas of Sta:es and Union Territories were fixed for the 
year 1st July, 1973 to 30th June, 1974 by taking into account the 
average consumption of cement in these States (excluding cement fOT 

Central Government Depar~:ments in these States) over the period 
1968 to 19>72. The average figure was raised by 10 per cent to make 
ali.iJwance for progressive increase in demand. Whilc fixing these 
quotas the additional requirements for Irrigation and Power projects 
being executed by State Governments were also included. Allotments 
to States are however made on a quarter to quarter basis depending 
on the anticipated availability of ~ement during each quarter. Due 
to loss of production as a result of severe power cuts imposed in 
various States and the inadequate supplies of coal to the mdustry, 
it become necessary to apply cuts in the State quota ranging from 10 
to 121 per cent over what was previously indicated to them on the 
basis of yearly quota. The State Governments, after the quarterly 
quota is allotted to the~, are expected to distribute the same among 
the various consumers in their State whether in Government or in 
private sector. State Governments have nominated coordinating 
authori.ties for cement and they furnish to the Regional Cement Offi-
cers details of the indentors for Government departments and the 
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details of the parties in industrial sectors in whose favour ,the Regio-
nal Cement Officers are to issue release orders. On the basis of 
these recommendations, release orders are issued by the Regional 
Cement Officers. The State Governments also indicate the quow 
which should be supplied to them under the free sale category for 
distribution to the public through the net work of stockists and 
dealers. Release orders for these quantities are issued by the Regio-
nal Cement Officers on the ciment producers concerned who arrange 
for such sales through their net work of stockists. Many State Gov-
ernments have imposed control over distribution of cement and they 
issue permits to the consumers .and it is only against these permits 
that the cement is supplied by the stockists/dealers. 

Supplies to the general public during 1973 in the free sale cate-
gory came to 36.8 per cent of the total despatch~. If the supplies to 
"other than fate contract" is also taken into ,.account, the percentage 
would be of -the order of 52.7 per cent. With the enforcement of 
economy measures in Government expenditure, it.~ expected Utat 
the ofT ... take by the rate contract parties wiij come down and more 
supplies to ,the general public under the free sale category will be-
come available. In the circumstances explained above, it will be 
ebserved that the requirements of the Government ~partments 
are screened and allocations are .made every quarter in the light of 
the anticipated availability of cement during the ensuing quarter. 

In the context of acute and continuing shortage in the availability 
of cement, ,the question of confining Us use to the essential seetors 
of the economy has also been considered by the Government. In the 
light of the continuing constraints on maximising production, it has 
been considered expedient to restrict the use of cement to the more 
essential areas taking into account the use of alternative materials 
wherever technically and functionally possible. The Government 
have, therefore, issued the Cement (Conservation and Regulation of 
Use) Order, 1974, according to which t.he use of cement is banned for 
the construction of any building intended to be used as an office, 
theatre or cinema house, re3idential hatel, restaurant or eating 
hOL:1jc, shop and roads and pavements. This is intended to make 
available cement for more essential areas of the economy. This order 
will remain in force for a period of one year from the date of its 
coming into effect. While it has not been considered appropriate to 
issue a prohibitory order in regard to the use of cement for construc-
tion like, 

1. Fpnce posta and compound walt. 



2. Concreting of countryards and railways; 

3. Tree ~ards; 

4. Concrete benches; 

5. Tre11ies (JalIy) works etc. 

it has been decided that Central and State Governments, local bodies 
a~d public sector organisations should give a lead in this direction 
by not using cement for the above mentioned purposes. Instructions 
to that effpct have also been issued accordingly. 

[Deptt. of Industrial Development O.M. No. 8-60!74-Cem. 
dated 25th Sept., 1974].. , . 

Comments of the Comqlittee 

Please see comments under Chapter I 

Rec-ommendation (Sl No. 50 :Paras 3.70 and 3.71) 

" The Committee are deeply concerned' to note that there is a wide' 
gap between the demand and availability of wagons to the cement' 
industry which has 'resulted in substantial loss in production of 
cement. 

The Committee n~te that GQvernment have taken the following 
measures in this regard: 

(i) a C~trol Room has been constituted in the Railway Board 
to keep a close watch on wagon supply position to cement 
factories; 

(ii) Daily wagon quotas Railway-wise and factory-wise have 
been fixed; 

(iii) A Committee of Secretaries keeps a watch cn monthly 
performance, 

the Committee hope that with the steps now taken by Government 
there will be greater availability of wagons to the cement industry 
and their day-to-day demands for wagons would be largely met. 
The Committee would like ~ be apprised of the improvements in 
the supply of wagons to the cement industry as a result of these 
measures. 
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Reply of Government 

While measures as stated in the preceding column have been 
taken, it has not been possible for the Railways to achieve improve-
ment in the wagon supply position in 1974 vis-a-vis earlier years. 
viz., 1973. A statement showing the performance regarding supply 
of wagons during the two years and the percentage of despatches 
by rail to total despatches is attached (Appendix IX). Perhaps on 
aceount ot the fact that Railways had been. affikted with staft strikes 
till the middle of the year 1974 and thereafter have been tryin~ to 
overcome the left-over problems of these strikes, they have not been 
able to show an improvement in the wagon. supply position. In the 
year 1974, 84 per cent of the ~agon.s \p.d~t~ were Il'l4de Il.vlPlable 
against 86 per cent during 1913. Theto'tal movement by rail ~af4 
62.2 per cent of the total despatches whereas Railways were expected 
to move 80 per cent of the production. It is hoped that performance 
will improve during the current year. 

[Deptt. of Industrial Dev. O.M. No. 8-134j74-Cem. 
dated 26th Feb. 1975] 

Comments of the Committee 
Please see comments under Chapter I. 

Recommendation (SI. No. 69 Para 3.107) 
The Committee note that Government are considering to reorga-

nise the marketing zone of each cement factory in such a manner 
that the average tonne kilometre lead is brought down from the 
existing level of 600 kilometre to 450 kilometre and that a meeting 
Qf All India Cement Producers was held for this purpose in May, 
1973. Another meeting of the Cement Producers wa<; to be held in 
December, 1975 to finalise this matter but it has not yet taken place. 
The Committee deplore the delay in finalising the re-organisation or 
marketing zones of each factory. They are unable to appreciate why 
these zones were not re-organised and ratiooalised earlier as re-
organisation would obviously result in reduction in the lead kilo-
metre, better turn-round of wagons, less transportation costs and 
quicker movement of cement tq the consuming centres. The Com-
mittee recommend that effective measures should be taken by Gov-
ernment immediately to finalise the re-organisation nnd rationalisa-
tion of the marketing zones of each factory. It should, however, 
be ensured that the supply of cement to deficit areas is nOtt adverse-
ly effected as a result of this re-organisation. 

Reply of Government 
Re-organisation of the existing marketing zones has not been 

attempted because during the years 1973 and 1974, there has been 
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acute scarcity of cement in the country and a greater portion of the 
production b,as been going' to meet requirements of the Government 
departments and organised sectors .like large-scale and small-scale 
industries. The quantity left for sale under 'free $ale'· category has 
been rather meagre and, therefore, it was not considered desirable· 
to make any change in the existing marketing zones. The zones will 
certainly be reorganised when the cement availability for free sale 
category improves substantially. 

[Deptt. of Industrial Dev. O.M. No. 8-134/74-Cem. 
dated 26th Feb. 1975] 

c.omments .01 .the Committee 



'CHAPTER V 

llECOMMENDATIONSIN RES.PECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL A WAITED 

Recommendation (81. No. 39, Paras 3.13, 3.14, 3.15 and 3.16) 

The Committee note that the Cement Control Order, is in force 
'since 1st January, 1968 to regulate the distribution of cement. The 
'Committee also note that the existing order has been found to be 
inadequate in the context of shortages and could not be enforced 
agaInst some producers for c~travention of the instructions issued 
under this order, leading to distortions in the distribution of cement. 

The Committee note that the existing order suffers from the fol-
lowing lacunae: (i) the contravention of instructions issued under 
the order to the producers are not punishable, (ii) any action tak('n 
by or under the direction issued by subordinate officers of the 
Cement Controller, is not valid in law because these officers are not 
'Central Government employees, (iii) only the Cement Controller 
can lodge a complaint in a Court of Law, being the only public ser-
vant of the Cement Control Organisation, which is administratively 
inconvenient. 

The Committee are surprised that the$e lacunae which are too 
'cbvious, should have escaped the notice 'of Government 011 these 
years. They feel that the efficacy of an order of this, nature lies 
in its effective enforcement. The Committee note that the question 
,of issue of Cement C~trol Order under the Essential Commodities 
Act providing i'lVter al~ stringent peIUllties for violation of directions 
given by the Cemen.t Controller to the producers is under considera-
tion, along with the question of constituting the Cement COtlltrol 
'Organisation as a Government Department 80 that officers of the 
Control Organisation could lodge a complaint in the courts. 

The Committee are deeplJ concerned to n~te that in spite of the 
lacunae in the Order, coming to the notice of Governrnent, no sense 
'Of urgency in rectifyJng the shortcomings in the Order t has been 
shown by the Government. and considerable time, ~y been taken 
:already without suitaoly J;llodifying the order in the lnter¥t at effec-
tive enforcement. ~ COffi:!lliUee recommend. that.dects,ifiln on 

73 
11g() L~. 
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these matters should be expedited and effective measures taken to' 
plug' the existing loopholes while enforcing the revised Cement 
Control Order without further delay. Government should also en .. · 
sure that the or<!ers issued by them do not suffer from any legal' 
disability lind are effectively implemented. . , , 

Reply of the Govemment 

The observations of, the Estimates Committee have been noted. 
The question of issue of the Cement CO\Iltrol Order under the Essen-
tial Commodities Act is already under consideration in consultation' 
with the Ministry of Law. 

[Deptt. of Industrial Development O.M. No. a·60!74-Cem. 
dated 25th Sept., 1974]. 

Comments of the Committee 

RecommendatiOD (SI. No. 40 Para 3.17)' 

While revising the Order, the Committee would like Government 
to keep in view the foIIowihg:-

(i) the order should be such that it facilitates prompt deter-
rent action being taken against all th06e who contravene it, aoo 

(ii) ,the order shO'llld give adequate powers to the field organi-
sations to proceed effectively in these matters. 

Reply of the Government" 

The observations of the Estimates Committee have been noted' 
and will be taken into account while issuing the revised order. 

[Deptt. of Industrial Development O.M. No. 8-6<J;74-Cem .. 
dated 25tb sept., 1974]. 

hJother informatiOn cal~d for by the Comnrittee 

(.BecomllWDdaUoD Nos. &Iii 4t)' 

Please indicate the late9't position in regard' to tHe following 
matters: 

O~ !-o'Ne of the Cement Control Order uDder the Essential" 
CoftlllWCllHies A4t. 

(tt) ~estion 01 c9Dstituting the C¢ment CoJl.troI Orpnis.ation' 
as a Gav:t. ~}lartment ,so ~at officers 9} tl;1,e C~ent Con-
trol Organ~fttf6n C(luld Iod~e a ~om.pWnt j.p. th~ ~Q1,1rts. 

[i.ok Sabha Sectt. O'.M. No. 513111EC11174 dhted; 18th Feb. 
1'975.} 
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Reply of the Government 

(i) Regarding issue of the Cement Control Order under the 
Essential Commodities Act. a draft Order was prepared and sent to 
the Ministry of Law, who have sought certain clarification. It is 
proposed to finalise this issue at a meeting with the concerned 
officers of the Ministry of Law shortly. 

(2) A proposal to constitute Cement Control Organisation as a 
Government Department is under the examination of this Ministry. 

[Deptt. of Industrial Dev. O.M. No. 8-60j74-Cem. dated 
19th March, 1975] 

Comments of the Committee 

The Committee may be apprised of the final position in the 
matter. 

Recommendatien (SI. Me. 83 Para 6.32) 

The Committee note that each cement unit has a laboratory 
attached to it to ensure quality control at various stages of manu-
facture of cement. At the same time, there are complaints by the 
consumers regarding adulteration of cement.. It is therefore neces-
sary to ensure that the cement supplied to the consumer is of the 
requi:5ite quality. The Committee would urge Government to take 
suitable measures for quality check of the cement supplied to the 
consumers and encourage the setting up of testing laboratories at 
various important consuming centres of the country so that test 
samples can be checke-j quickly. 

Reply of Govermnent 

The observations of the :IDstimates Committee have been noted 
and the measures required for easy check of test samples will be 
considered. 

{Deptt. of Industrial Development O.M. No. 8-150,74-Cem. 
dated 25th Sept., UJ74 1 

Comments of the Commru-

The Committee may be apprised of the ftft'al position in the 
matter. 

NEW Dmm; 
August 26. 1975 
BhadTa 4, 1897 (Saku). 

B. K. SINHA, 
C'haiTman, 

E8timates Committee! 



APPENDIX I 

(Vide page 14 of the Repo,rt) 

No. 1-10/74-Cem. 

Government of India 

Ministry of Industrial Development 

(Audyogik Vikas Mantralaya) 

New Delhi. the 1st August, 1974 

RESOLUTION 

CEMENT PRICES 

In their letter No. 18 (3) IT ARl72. dated the 28th April, 1972, the 
Government of India, being of the opinion that a comprehensive 
review of the cement industry was called for in view of the signi-
ficant changes that had taken place since the industry was last 
studied by the Tariff Commission in 1961, requested the Commission 
to undertake such a study with a view to ensure the development 
of the cement industry in a measure and in a manner that would 
enable the requirements (including exports) to be met adequately 
at a minimum cost to the economy. The Government had als(} 
requested the Tariff Commission to make recommendations of an 
interim nature pending the submission of their final report. In 
March. 1973. the Commission made an interim report which was 
restricted to an assessment of the increase in cost to be provided 
for as immediate relief to the industry. The Commission recom-
mended a uniform interim increase of Rs. 10 per tonne for all the 
units in production and it was accepted by the Government of India 
in their Resolution No. 1-23/73-Cem. dated the 15th September. 
1973. The Commission on the conclusion of its enquiry has noW 
submitted its final report. 

2. The main recommendations of the Commission are as under:-

1. There should be a uniform ex-works retention price for 
existing units of the industry which has been determined 
as Rs. 136 per tonne; 
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2. Units holding industrial licences Ic.o.b. licences which are 
in the process of being set up a,nd which are expected to 
come in production shortly, should be granted an ex-
works retention price of Rs. 146 per tonne. Expensions 
falling under this category may be granted a price of 
Rs. 141 per tonne; 

3. Units which are presently in the "Letter of Intent" stage 
and which are expected to come into production during 
the last couple of years of the Filth Plan may be granted 
an eX •. vorks price of Rs. 161 per tonne. Expansions 
falling under this category may be granted an ex-works 
price of Rs. 149 per tonne; 

4. The grant of a special price as at present to Mis. Travan-
core Cements, Kottayam and Assam Cements, Charra-
punji may be distontinued; 

5. The ex-works price recommended should be in force for 
a period of about five years i.e. till 31st March, 1979; 

6. It is not necessary to fix a difterential price for portland 
blast furnace slag cement and portland pozzolanic 
cement based On the use of fly ash; 

7. Units which are obliged to use furnace oil with the prior 
approval of the Government for want of adequate sup-
plies of coal should be compensated for the additional ex. 
penditure involved in the use of furnace oil; 

8. Out of the ex-works prices recommended by the Commis-
sion, the producers will be required to pay an amount of 
50 paise per tonne into a separate "Research Account" to 
be at the disposal of the Central Government to be 
utilised by the Government for assisting the Cement Re-
search Institute of India and such other Centrally or-
ganised research organisations, which in the opinion of 
the Government of India may be doing useful R&D 
work in the interest of the cement industry as a whole; 

9. In areas where district towns are not connected by railway, 
freight pooling should cover road transport of cement to 
6uch district towns also; 

10. Small plants set up in remote areas with difficult and 
comparatively inaccessible terrain may receive assistance 
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harp. ijle freight pool to the extent of the difference 
betw~ tpe aU ~la average freight in the f. o. r. desti-
nation price and freight in.cUITed on the transport of 
cement produced by such units to nearby areas; 

11. Cost of transport of clinker, slag and fly ash to grinding! 
inter-grinding units and cost of transport of cement from 
the grinding units to onward destinations should also be 
brought within the purview of the freight pool, provided 
the mov~ent is in the logical forward direction and 
approved by the Cement Controller; 

12. The system of quarterly fixation of packing charges is 
working satisfactorily and no change therein is consider-
ed necessary; 

13. Ex-works prices should be subject to automatic escalations 
for variation in major elements of costs viz.. (i) wages 
and dearness allowance (ii) price of coal (iii) power 
tariff and (iv) freight on coal and limestone; 

14. Out of the ex-works price, the producers should pay in 
amount of Rs. 4 per tonne (subject to tax) into a separate 
"Development and Rehabilitation Account" to be held 
jointly with the Government to be utilised for rehabilita-
tion purposes; 

15. A cement Development Fund may be set up for grant of 
interest free loans on long term basis with a moratorium 

... for repayment for setting up additional capacity. This 
fund may be created partly by a levy on the cement pro-
ducoo and partly by a matching grant by Government. 
In case the setting up of such a fund is found to be un-
necessary, It would merely suffice to add a further ele-
ment to the price Qf Rs. 161 :per tonne for new units to 
take care of the servicing chp.rges on this additional 
investment. 

3. Government have carefully considered these recommendations 
of the Tariff Oommi1;Slon in the coo._t of the Fifth Five Year Plan. 
They Ql'e in general. 8grettJnent with the approach of the Tariff 
Commission to create conditions to stimualte greater production 
which. in the ultimate amtlysts. will serve the interests of the eon. 
sUmers. 

4. The prices recommended by the Commission include a pro-
vt.t.n ~l\f. ~~ ~nqil"MH"l,Ql~»,ot,"", ~~ent 
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: have· not, . however, '-accepted the view that minimum· bonus should 
! be provided for as&n element Of cost and have accorcUngly deduct-
• ed Re. 1 per tonne from the price recommended by the Commission, 

5. The prices recommended by the Commission include an allow-
nnce of Rs. '4 J?er tonne towaros' Rehabilitation and Development. 

-In ~he conte~t of the present price situation preVailing in the coun~ 
try. GQvernment do not consider it appropriate to in<:rease the 
incidence On price to be paid by consumers of cement by including 
this allowance of Rs. 4: per tonne towards Rehabilitation. Govern-
ment have. therefore, decided to e~clude this element of Rs. 4 per 
tonne from the e~-works price recommended by the Tariff Com~ 

. mission. 

6. Consequently. Government have decided to fix e~-works price 
of cement produced by all existing units at Rs. 131 per tonne. 

7. The above p"ice of Rs. 131 per tonne include:;. as recommend-
·ed by the Tariff Commission, an elemeht of 50 paise per tonne which 
would be required to be deposited by each producer in a separate 
"ttesearch Account" with the Central Government .. to be utilised by 
Government for assisting Cement Research Institute of India and 
such other centrally organised Research Organisations which may 
be doing useful "Research and Development" work in the interest 
of cement industtry as a wltJle. Separate instru~tions reejarding 
the opening and operation of this "Research Account" are being 
issued. 

8. The e~-works price of Rs. 131 per ton,ne h e~c1U&ive of the 
selling e~~nses fi~ed by Government at Rs. 3 per tonne including 
the present Selling Agency Commission of Rs. 1.25 per tonne. 

9. This pticc will be in force till 31st March. 19'79, subject to 
escalations on the first of July every year for variations on ac-
-count of (i) wages and dearness allowance (if) price of coal (iii) 
power tariff (iv) freight on coal. as recommended by the Commis-
sion. The escalation in respect of wage, and/or dearness a11o". 
ance would be subject to the condition that the escalation formula 
would apply only when any general revision of wages and/or 
dearness allowance has the approval of the Government for the 

··Cement Indu.c;try as a whole. 

10. For bulk purchases made by Govermrtent ~par'trnents 
tblough Rate CQnfracts, . a ~ of Ra. 14) pertoJme will ~ 

pprovided. 
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11. The resuitant F.O.,R., destination price of naked cement ex-
cluding packing charges ansi excise duty but providing for the afore-
mentioned- rebate on purchases by Government Departments. 
through rate contracts, will be Rs. 186.75 per tonne. 

12. The recommendations made by the Tariff Commission on ex-
works prices to be given to (a) units holding Industrial Licences/ 
C.O.B. licences- which are in the process of being set up and ex-
pected to come into proollction shortly and (b) units in the Letter 
of Intent stage or licensed which are not expected to come irito 
production till the last two yea!'S' of the Fifth Plan period, are' 
under examination of Government and decisions thereon will be 
announced separately. 

13. In pursuance of the aBovementioned decisions and after-
taking into account the escalations in costs subsequent to the sub-
mission of the Report by the Tariff Commission, the Control Order, 
1967 is being revfsed. separately .. 

14. The basic principle underlying th.e concept of freight pool.. 
ing is that cement should be made available in different parts of 
the country more evenly and more or less' at a uniform price. At 
present, the freight is equalised only upto the nearest rail heads. 
The areas not adequately served by railways are, therefore, not 
getting the full benefit of freight pooling at present. Government 
have, therefore, decided to accept the suggestion of the Commission 
that the freight pooling should operate at least upto all the district 
headquarters in areas which are not served, adequately by the 
railways. The cost of transport from the rail head to the district 
heaUquarters by road would be covered by the freight pool in 
accordance with the formula for road' transport of cement as may 
be applicable from time to time. 

15. 'Government a~ee with the Tariff Commission that in the' 
interest' of overall economy of the country and that of t'he consu-
mer, the freight pooling system '~houId be continued to ensure 
equal a~ilability and unifo~ prfce of cement allover the country 
and that the positron may be reviewed' towards the crose of the 
Fifth Plan period to see if any modifications are called for in the 
system. 

16. The Tariff Commissfon has made a number of other'ancn-
lary recommendlations. These have been noted. Appropriate actiOD 
will be taken in respect of these separately in doe COtlrSe. ' .-



81 

ORDER 

ORDERED that a copy of this Resolution be communicated to' 
all concerned and that it be published in the Gazette of India. 

·,t (D. K. SAXENA) 
Joint Secretar1' to the GON. ot'India. 



APPENDtX n 
(Vide page 14 of the Report) 

(TO BE PUBLISHED IN PART II SECTION 3 SUB-SECTION (if) 
OF THE GAaETTE OF INDIA EXTRAORDINARY DATED 
THE 14TH SEPrEMBER, 1974) 

GOVERNMENT OF INDY A 

MINISTRY OF INDUSTRIAL DEVELOPMENT 

New Delhi, the 14th September, 1974 

ORDER 

S.D. In exercise of the powers conferred by Section 18G rand 
'Section 25 of the Industries (Development and Regulation) Act, 1951 
(65 of 1951) and all other powers enabling it in this behalf, the 
Central Government hereby makes the following order further to 
,amend the Cement Control Order, 19fi7, viz. 

1. (1) This Order may be called the Cement Control (Sixth 
Amendment) Order 1974. 

(2) It shall come into fOjl'ce with effect from the 15th September, 
1974. 

2. In claUSe 8 of the Cement Control Order, 1967 (hereinafter 
referred to a-s the said Order):-

(i) in item (a) fol' the figures "178.00" the figures "225.50" 
sh!all be substituted. 

(ii) in item (b) for the figures ~'190.00" 'the figures "202.50" 
shall be substituted. 

3. In clause 9 of the said order, against item (ii) for the figures 
"1.25", the figures "3.00" shall be substituted. 

4. For the Schedule to the said Order, the following Schedule 
:"hall be substituted, namely 
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THE SCHEDULE 

(See Clause 7) 

Name of the Producer Price per Metric Tonne 
--- ---------------------------

EX-factory price 

1. Shree Digvijay Cement Co. Ltd. 

(i) Ex-Sikka Works 

(ii) Ey.Sewree Works 

(iii) Ex.Ahmedabad Works 

Rs. 

139.15 

228.20 

171.25 

In the case of clinker moved by sea from Sikkia to Bombay, pay-
ment of wharfage charges paid at Sikka may also be allowed. 

2. All other producers 139.15 

In the case of rapid hardening cement and low heat cement. an 
additional price of Rs. 12 per tonne may be added to the price 
specified above. 

A producer who uses furnace oil for the production of cement 
with the prior approval of the Central Government will be allowed 
an additional amount upto Rs. 50.00 per tonne on the cement 80 
produced by him, subject to such conditions as are laid down by 
the Central Government in this behalf. 

The Manager, 

F.No. 1-7/74-Cem. 
(D. K. SAXENA), 

Joint Secretary to thJe Govt. of India. 

Government of India Press, 
New Delhi. 



APPENDIX III 
(Vide page 15 of the Report) 

STATEMENT SHOWING MONTHWISE COAL QUOTA RECEIVED 
AND PERCENTAGE OF RECEIPT TO QUOTA DURING THE 

PERIOD JUNE 1974 TO JANUARY 1975 

June, 1974 

July 

August. 

September 

October 

November 

December 

January,I97S 

Total. 

. .. ,.. 

Month 

I 

., ,-

Quota allotted 
by the Stand-
ing Linkage 
Committee 

4'96 

4'96 

4'96 

4'96 

4'96 

4'96 

4'98 

4'98 

39'72 

84 '~.. -, 

(In lakh tONIcS) 

Coal actually Percentage of 
received coal receipt 

to quota 

3 4 

3'74 75 

4' 16 84 

3'73 75 
3' 83 77 

3'43 69 

3'65 74 

4'40 88 

4'04 81 

30'98 

-.. 



APPENDIX IV 

(Vide page 21 of the Report) 

For overcoming the power shortage in the various parts of the 
~ountry, the Ministry of Energy have taken a number of steps 
during the recent past. In this connection, a number of short-term 
measures were taken to maximise the generation from the existing 
power plants with a view to overcoming the power shortage to the 
~xtent possible. 

Short-term Measures 

1. Transfer of power from surplus to deficit areas within States 
and from one State to another. Off-peak load transfers helped in 
increasing utilisation of installed capacity for meeting the energy 
shortage. 

2. Introduction of a scheme of power rationing in accordance 
with a graded system of priorities to minimise the adverse effect 
.-of the shortages on the national economy. 

3. Maximising output from all thermal plants by close monitoring 
of plant performance and taking prompt remedial action to over-
come difficulties. 

4. Encouraging off-peak use of energy by resorting to incentive 
tariffs and other measures of regulation incl~ding staggering of 
holidays. 

5. Changing the pattern of consumpt'ion of power by re-schedul-
ing and restoring of power supply. 

Long-term Measures 

Side by side a number of important long-term measures were 
also initiated. As a result of detailed study, it was found that 
there was large scope for improving the performance of some of 
the major power stations by about 25 per cent if suitable measures 
are taken. The major . factors responsible for the poor performance 
Df the thermal power stations were mainly due to: 

1. Poor quality of coal and its non-availability; 

85 
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2. Neglect of maintenance, largely due to non-availability of 
spare parts in time; and 

3. Lack of trained operators. 

To deal effectively with the problems relating to coal supply to 
thermal power stations, a Control Room was set up in the Ministry 
of Railways to keep a day-to-day watch on coal movement. The 
constant vigil enabled diversion of coal rakes in the pipeline to sta-
tions which had run out of supplies, thus averting possible shut-
downs. In addition to this, an elaborate system of linkage of coal 
mines to the power stations had been estabilshed to ensure that the 
power stations do in fact receive the type of coal for which they arc 
designed. 

To keep a close watch over the operation and maintenance of 
the terminal plants and facilitate prompt remedial action as warrant-
ed by circumstances, an Operation and Monitoring Directorate has 
been set up in the Central Electricity Authority. This Directorate 
provides necessary assistance by way of spares, equipment or experts 
promptly. 

With the object of making spare parts for imported power gene-
rating units easily available, Mis. BHEL has organised a spares and 
service division to maintain a common pool of essential spare parts 
for the imported units operating in the country. 

To ensure availability of adequate number of trained personnel 
for the operation and maintenance of thermal power stations, two 
more Training institutes one in Delhi and other at Nagpur have been 
set up. 

Efforts are being made to accelerate the progress of power pro-
jects under construction. Highest priority, next only to Defence, is' 
being given in the allocation of essential and scarce materials such 
as steel, cement etc. to power projects. The progress on power pro-

,jects is being kept under constant watch and it is proposed to set up 
project Monitoring Organisations at the Central, Re~al and State 
levels so .that,constraints, if any, could be identified aDd timely action 
taken. Dwing the first two years of the Fifth Plan, 1174-75 and 
1975-76 it is proposed to instal an additional capaci~ of about 4.6 
million units which has been the total achievement during the five 
years of the FOVl'tb Plan. 



APPENDIX V 
(Vide page 22 of the Report)' 

(a) Gemmt projecu approved in Private Sector -Other than large Muses 

State 

Rajasthan 

Maharashtra 

Gujarat 

Tamil Nadu 

Andhra Pradesh 

Kamata" 

SI. 
No. 

1 

I 

2 

3 

I 

2 

3 

I 

I 

2 

3 
4 
5 
6 
7 

I 

z 
3 
4 

Name of party , Location 

NORTH ZONE 

Hindustan Sugar Udaipur 

WEST ZONE 

D. M. Dhanukar Rajura 
Cement & Ch~micals Chanaka 
Shri V.P. Agarwal Rajura 

D.L. Chowgule Veraval 
Satttashtra Minerals Ranavav 
Hamam Singh Vijan District 

Panch Mabel 

SOUTH ZONE 

Madras Cement Tululdcapatti 

Panyam Cements Cement Nagar 
G. Anjaniah Tadpatri 
Panyam Cements Sulurpet 

Do. Yadiki 
Andhra Cement Bonakallu 

Andhra Cement 1 Vijawada 
Steelcrete Pvt. Ltd. Gadimemaduch 

Panyam Cements Tomagallu 
Baplkot Udyog BaplJcot 
M. P. Jain Talikote 
M. Basavarajappa A1rftatti 

BAST ZONE 

Bihar t R.P. Sinha Cement Shahabad 

·Gcne ioto production. CapacitY not to be count~ 
(. 

tGrindine plaet : Do. 

fIT 

Capacity 
(in lakh tonnes 

p. a.) 

3'00 3'00 

3.30 
4'00 
4'00 11'30 

4'00 
0'45 
Z'OO 6'45 

2'10 2' 10 

1'00· 
4'00 
0'45 
4'00 
6,60 
J'OO 

8'00 24'05 

I·oot 
3'30 
4'00 
4'00 JI' 30 

2'00 2'00 --6o';w 
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(b) C_t Projects apprOfJed jrt Private S.ctor-large /wuses 

SI. 
State No. Name of party Location 

NORTHERN ZONE 

~j .. than 1 Keaoram Patan 
2 J.K. Synthetic Nimbahera 
3 Do. Ludhiana 
4 Do. Nimbahc:ra 
5 0, C. M, Bana 

Haryana 1 A. C. C. Bhupendra 

Uttar Pradesh I ]. K, Jute Mill Kanpur 

WEST ZONE 

Madhya Pradesh I Century Cement Tilda 
2 Do, Maihar 
3 Ganges Mafg. Co. Patharia 
4 Mysore Cement Narsingarh 
5 Modi Spg. & Wvg. Jagadalpur 

EAST ZONE 

'Bihar I Sone Valley Tapia 
2 Ashoka Cement Chanderpura, 
3 Rohtas Dalmianagar 
4 Birla Plltratu 

West Bengal I Ashoka Cement Ltd, ASBnsol 
2 Durgapur Durgapur 

'OriIsa I Orissa Cement Raigangpur 

SOUTH ZONE 

Tamil Nadu 1 Dalmia Cement (Bharat) Dalmiapuram 

I A, C,C. Wadi ~ 

*Grindina plant- Capacity not to be counted 

Do. .'fClinkar plant 

Ca~acity 
(in akh 
tonnea 
p.I.) 

3'00 
2'52 
1'26· 
4'20 
8'00 17'72 

3'00 3'00 

I' 00 I'~O 

3'00 
7'50 
4'00 
4'00 
4'00 22'50 

3'30 
2'36 
2'22 

3' sot' 7'88 

2·60 
4'00 6'60 

3'99 3'99 

0'66 0'66 

3'30 
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(c) Schemes approutd i" Public Seete>!' 

SI. 
No. 

I 

l 

3 

4 

S 

6 

7 
8 

9 

10 

II 

Il 

13 

14 

15 

,(, 

Name of the party 

Cement Corporation of India 
Ltd. 

Do, 

Dt'. 

Do, 

Do, 

Do. 

Do. 

Do. 

Do. 

Gujarat Industriel Develop-
ment Corporation Ltd. 

H. P. Mineral & India 
Development Corporation 

J. & K. Mineral Ltd. 

Do. 

Assam Cement Ltd. 

Tamil Nadu India Develoop-
mLnt Corporation Ltd. 

M.I sore Iron &.~tl e1 \l'or" 

Location 

Bobjan 

Rajaban 

AdHarad 

Tandur 

Yerraguntla 

Neemuch 

Mandhar 

Debra dun 

Akaltara 

]affarabad 

Samloti 

Baaholi 

Khrew 

Cherrapunji 

Alanaulam 

Bhadrllvati 

1.7 U. p, State Cement C(rpora-
tion Dalla 

Iii Do. Chinu 

19 Dt" Pithoragarh 

70 WC'lt Be~QI Inn,a De\Clop-
m nt Corporation Punalia 

21 Assam Ind. Dey. Corpn. GaraQlpani 

u Meghalaya IJl4. Dc". CQrpn. Garo Hilh 

23 Tan,jJ Nadu Ind. ~", Qltpn, Ariy_ 

24 MeghalaYI J", ~. C"rpn, ~ t.um,hulll 
DIaII. Jamlio 
Hina 

-- ----------_ . ..--._------
·Cli.,ker only (capacity DOt to be adji.e'). 

State 

Assam 

Himachal Pradeah 

Andhra Pradelh 

Do, 

Do, 

Madhya' Pradnh 

Do, 

Unar Pradesh 

Madhya Pradesh 

Gujarat 

Himachal Pradesh 

J&K 

J&K 

Meghalaya 

Tamil Nadu 

Karnataka 

U.P. 

Do, 

Do, 

West Ikngal 

.' 8SBm 

Meahalay. 

Tamil Nadu 
Methalaya 

TOTA'-
-.---- --_. 

Annual 
Capt!City 
anlakh 
tonne) 

2'00 

2'00 

4'00 

4'00 

4'00 

4'00 

1,80 

2'00 

6'''' 

2'00 

2'00 

2'00 

J'04 

2'00 

3'00 

0'70 

11'00· 

,,,,So 
4"3a 

2'00 

~'oo 

4'00· 

'00 

;>'00 

74'66 



APPENDIX VI 
(Vide page 37 of the Report) 

CqCOl18 (1) 17418173 
Chief Secretaries, 

CONFIDENTIAL 
14th March, 1~74. 

State Governments/Union Territories. 

SUBJECT: Check over utilis;ation of cement. 

Dear Sir, 

It has been brought to the notice of the Government of India that 
a considerable quantity of cement purchased by or allotted to the 
State Government Departments/Undertakings finds its way in the 
market through the contractors with or without the connivance of 
officials and is sold in black market. As you are aware, the State 
Governments are now given bulk allotment of cement every quar-
ter and the allocations to vai'ious departments/Undertakings of the 
State Governments are made on the basis of recommendations made 
by the co-ordinating authority nominated by the State Government. 
It is observed that a large part of the bulk quota is allotted by the 
State Governments for the works of their own departments/under-
takings. It is necessary that while making these recommendations. 
a rigorous scrutiny is made of actual requirements of cement of these 
departments/undertakings and an effective check is exercised over 
the utilisation of the cement allotted to them so that there is no 
scope for this cement being sold in the black market. This matter 
has assumed importance in view of the fact that the production of 
cement in the country is not sufficient to meet the full demand and 
there is temptation on the part of unsocial elements to indulge in 
such mal-practices. 

The Government of India will be grateful to be advised of the 
mea,ures that the State Governments propose to take in this regard. 

Yours faithfully, 
Sd/-

(D. K. SAXENA) 
Joint Secretary to thle GoN. of India. 

!)O 



CONFIDENTIAL 

CC/CO/18(1) /7418198. 15th March, 1974. 

All Central Ministries/Departments. 

SUBJECT: Check over utitiSlCltion of ceme>lt. 

Dear Sir, 

It has been brought to our notice that a considerable quantity of 
cement purchased by, or allotted for, the works of Government De-
partments/Public Undertakings finds its way in the market through 
the contractors, with or without the connivance of officials and is 
sold in the black market. As you are aware, the MinistriesfDepart-
mcnts are now given bulk quota of cement every quarter and the 
sub-allocations to various projects/undertakings are made on the 
basis of recommendations made by the Co-ordinating Authority no .. 
minated by the Ministry/Department concerned. It is necessary that 
while making these recommendations, a rigorous scrutiny is made 
of actual requirements of these Departments/Undertakings and an 
effective check is exercised over the utilisation of cement allotted 
to them so that there is no scope for this cement being sold. in the 
black market. This matter has assumed importance in view of the 
fact that the production of cement in the country is not sufficient to 
meet the full demand and there is temptation on the part of unsocial 
elements to indulge in such malpractices. 

We shall be grateful to be advised of the measures that you pro-
pose to take in this r\:!gard. 

Yours faithfully, 
Sd/-

(P. K. SAXENA) 
Jt. Secretm'71 to tI,e GOt;t. of Ind·a. 

and Cement Controller. 



APPENDIX VII 

(Vide page 65 of the Report) 

ANNEXURE 
--------------_ .. -

Sl, 
No. 

J. 

~, 

3· 

<4. 

5, 

6. ,. 
8. 

9· 

10. 

tI, 

Il. 

13· 

14, 

IS, 

'6. 

I,. 
18, 

Nlmbahcra 

PlOnta 

Udliput 

D.U. 

P.tan 

Bhup~n~ra 

Durppur 

Bokajan 

Cherra$Junl i 

'J\itUkbpIItti • 
Tandur 

Yerraguntla 

Adilabad 

Wtdi 

Tilda 

Mandhaf Expansion 

AkIIltara 

Ncemuch 

-----. __ .-._--------
TOTAL 

92 

Capacity in 
millio,n 
tonncs 

o'~.5~ 

O'~OO 

0' 300 

0'368 

u'3OO 

0.30 0 

0'40 0 

0'200 

O'~OO 

0'210 

0'400 

0'400 

0'400 

0'330 

(j' 30 0 

0'180 

0'6;0 

0'400 

S"4° 



APPENDIX VIII 

(Vidle page 66 of the Report) 

Government of India 

Ministry of Works and Housing 

(Nirman aur Awas M~mtralaya) 

No. N-16012.j1j75-PS. New Delhi, dated 4-3-1975. 

To 

The Chief Secretaries of all State Governments 
and Union Territory Administration. 

SUBJECT: Utilisation of Fly Ash in Building construction. 

Sir. 

I am directed to say that the question of the use of Fly Ash in 
building construction as part replacement of cement cases construct· 
ing medium in combination with lime has been under consideration 
of tl1~ Government of India for some time past. The Fly Ash is an 
industrial waste from thermal power stations using pulverised coal 
as boiler fuel. At present, about 6-7 million tonnes of Fly Ash i~ 
produced annually in the country and this figure is expected to rise 
to over 12 million tonnes in the next ten years. Disposal of this huge 
qu"mtity of Fly Ash which gets easily air-borne and clm create pou-
lution and other health hazards, has grown into a pressing prob!pm. 
On the other hand research in India and abroad over the last two 
decades has established that this waste material can be profitabl~1 

employed in building work as part replacement of cement or RS a 
cement medium in combination with lime leading to economy in con-
struction costs besides reduction in the consumption of cement. The 
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J,ndian Standards Institution has already laid down quality require-
ments of Fly Ash for such uses vide its Standards: 

----------_ .. -- - ~- .... ~--.---~------ .. --~ 

(i) IS: 3812 (Part I) Specification for Fly Ash f<-r Usc as pC'szz('luJ .a, 

(ii) IS : 3812 (Part II) 

(iii) IS : 3812 (P.ut III) 

Specification for Fly Ash for \'.l>C a~ Admix!~n s f<'r 
concrete, 

Specification for Fly A!>h tel usc: as Fine .Aggn gale Ii. r 
Mortar Illd ~()ncrctc:, 

2. In spite of its known merits, utilisation of Fly Ash in this 
country has been very limited, This has been a~tributed to two 
main reasons namely 0) non-availability of Fly Ash of assured 
quality, 'among other factors due to the mixing of Fly Ash with 
coarse bottom ash at the extraction stage in power plants, and (ii) 
virtual absence of a ma·rketing system assuring to the consumers 
supply of Fly Ash as per lSI specifications, For overcoming these 
deficiencies, simultaneou~ action is being initiated to collect Fly Ash 
in an unmixed form and to market it under assurance for quality. 

3, With the above measures coming into operation, it is felt that 
there should be no difficulty in wider utilisation of Fly Ash. In the 
present context of the need to curtail cement consumption, it ha!> 
been decided by the Committee of Economic Secretaries that, for aJl 
future building work within the economic orbit of thermal POWPT 

stations where fly ash of reqUisite quality is'marketted: 

(i) Fly Ash should be compulsorily used for partial replace. 
ment of cement to the extent of 10-20 per cent in cement 
mortar/plaster an plain cement concrete, provided the 
cement used is other than portland pozzolana cement ('on-
forming to IS:1489; 

(ii) Fly Ash should be compulsorily used as a partial replace-
ment of cement to the extent of 20 'per cent in reinforced 
concrete and prestressed concrete; and 

(iii) the requirements in (i) and (ii) above should be duly in-
corporated in the tender documents. 

4. Light-weight cellular blocks, panels and roof/floor slabs manu 
factured using Fly Ash have wide scope for use in building construc-
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Hons in urban areas and industrial centres. Two plants manuf!ictul-
lng such blocks are already in operation, one at Ennore, Madras, and 
the other at Poona. For multi-storeyed buildings it has been estimat-
ed that economics upto 20-30 per cent in cement, 30--40 per ct'l"It 
in steel and 50 per cent in construction time could be achieved by th~ 
use of cellular concrete products. It is recommended that more such 
plants be set up around localities where a concentrated demand for 
pre-tabricated blocks, panels and rooflfloor slabs exists, e.g. around 
metropolitan towns. 

5. As an added step to save cement for more essential purpo~lJs. 
it has been decided that where quality lime conformil'\S to lSI specl-
fica·tion is available with economic leads, lime--fly ash and lime-ce-
ment-fly ash mixes for foundation concrete and as mortar for 
masonry should be incr-easingly used in place of equivalent mixes 
formed with cement. . 

6. For utilising Fly Ash on specific jobs, it would be nece~ary to 
work out mix proportions through laborator'y tests in each ~c cor-
responding to the quality of cement/lime and Fly Ash available. In 
this connection, State Government laboratories as also the organisu-
tions like the National Buildings Organisation, Central Building Re-
search Institute, Roorkee, Central Road Research Institute, and 
Cement Research Institute who are actively promoting the Fly A8h 
technology have been asked to render .all possible technical assistance 
to users of Fly Ash. These organisations could be consultated direct 
as necessary. 

7. The State Government are requested to note the contents: ot 
this letter for compliance and to also bring it to the notice of all sub-
ordinate offices, construction organisations and Public Sector Under-
takings under their administrative control for necessary action. 

8. The State Government are also requested to periodically aso;ess 
the precise impact of these steps as regards actual utilisation of Fly 
Ash Qn buildin,g works under' their control. 

Yours faithfully. 

Sd/-

(R. GOPALASW AMY) 

Joint Secretary to thtc GO'L't. of India. 



sa 
Copy forwarMd to : 

I. Bureau of Public Enterprises, Mayur Bhavan, Ntw Delhi, with the request that the 
contents of the letter may be noted and brought to the r.otice of all Public Sect('r 
Undertakings for action. 

2. Ministry of Defence, 
(E-in-C'~ Branch, Army Hqrs. 

3. Ministry of Railways, 
(Railway Board) 

4. Ministry of Communications, 
(P & T Board) 

1 
J 

With the request that the Cl-nttnts of the 
letter may be noted for C<'mpliance and 
brought to the notice of all subordinate 
offices and construction or,waalion! 
under their administrative control for 
neces8llJ'Y action. 

S. D.:partment of Industrial Development, wit h the request that Ire c( ntcnts d II e 
letter may be noted for compliance and thal, while allottirg ccmu:.t to the maf.l'-
facturers of precast cement products,. that Department may consic!tr issuirg inatnIC-
tions for the use of Fly Ash as a partial replacement of cerrunt in Ire manufacture of 
precast concrete products. 

6. Director, N.B.O., New Delhi ") 

7. Director, Central Building Research t 
Inlltinlte, Roorkee. 
Director, Central Road Research r 
Institute. 

9. Director, Cement Research Ins-
titute, (If India. J 

With the request that, as contemplale-i in 
para S of the letter, all possible It cI r in I 
assistance may be rene'er(d to lIsers of 
Fly Ash. 

10. g:.~leer-in-Chief, CPWD, New 1\ 
II. Managing Director, HHF Ltd., 

New Delhi. ' For compilance. 

IZ. Managing Director, NBCC Ltd., I 
New Delhi. 

13· Chief Engineer, Delhi Develop- ~i 
ment Authority, New Delhi. 

14. Managing Director, HUDCO, I 
New Delhi. 

IS· Works Diviaion, Ministry of I 
Works and Housing. J 

With the request that, while grantirg kans 
to Housing Boards, it be stipuJatrd tt-at 
the contents of para 3 of the letter well)e'_ 
be compiled with. 

16. Cabinet Secretariat (Department of Cabinet Affairs, Ntw Delhi, fer ir.fC'l sr.l.!lin' 
wit~ reference to their Memo. No., 93/3./2.!74-EC, dated Jar.uary 13, 1.9~S. 
ThiS covers the recommendation a contalOcd In pata 3: z· J, 3' 2.' 2. • and . 3 2. d3 
of the Technical ("roup. In SO far as recommendane.n NO.3' 7 IS concernc 
it may be stated that the National Building Organisation h •• a1rcad~ brought. out 
a,publication about the various uses of Fly Ash in Col'!sTn·.ction.and this Iwa~ widely 
Circulated. The N. B. O. is at present a11Kl engaged In pf(~nrg a Tt~ca1 not 
for the use of engineers and architects and olhers engaged In c<nsltl,cllcn (lr It-e 
proper utilisation of Fly Ash and this is likcy to be rcady shortly. 

Sd.-
(TIRA TH RAM), 

Untkr SICr,tary til tl" Gov"."".."t of India. 
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APPENDIX X 
(Vide Introduction to Report) 

APIIIlysis of tM action killen by GOf.Iernment Ofl the recommendations corrtainltl in ,lie 6o,h 
,. Report of the Estimates Committee (Fifth Loll Sabha} 

I. 1'oaal number of recommendations 

l.Wwonamendationawhich have been accepted by Government (vide 
tttl=bnunendationa Nos. 1,2,3,4, 5,6,7, 8,9, 10, II, 12, 13. 15, 16, 18, 
t9. ~O. 21, 23, 24. 25, 26, 27, 29, 30, 31, 32. 33.34, 38AI, 42. 43.44,46, 
4,."'.51.52,53, S4, 56, 57, 58, 60, 61,62,63,6.4, 6S, 66, 67,68.69. 
70, 7i, 72, 73, 74, 75, 76, 77, 78,79,80,81,82) 

Number 

Pen:cntagc to total 

,. Recomtneru1ations which the Committee do not desire to pursue in 
vic... of Goverr.m.ent'1l replies (villi reCXlDUncndatioJli NOI. 17, 2.2, 
35.36,37.45, S5, 84) 

Number 

Percentage to total 

4. Recommendations in respect of which replies of Government have r.ot 
'-cD acx:epted by the Committee (!!ide recommendation Nos. 14. 28, 
049,,0, 59) 

PAGE 

6 

81 

8 

Number 5 

Percentage to total 5 ° 6 

5. °It.coommendations in respect of which final replies of Government arr 
~ill awaited (vide recommendations Nos. 39, 40,83) 

Number 3 

Percentage to total 3 . 6 

98 
GMGIPND-L.S.-ll90 L.S.-4-9-75-1024. 
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